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12.10.2009 	Heard Mr. A.Ahmed, learned 

c unsel appearing for the applicant and 

M. U. Das, learned Addi. Standing 

unsel representing the Respondents 

(to whom a copy of this O.A. has already 

b en served) and perused the materials 

placed on record. 

Admit. Issue notice to the 
ondents requiring them to file their 

terby 01.12.2009. 

	

(M. 	aturvedi) 	(M.R.Mohanty) 
Vice-Chairman 

• U. 	earnM 4t d. 

we 	'1ine to fie\ rep'y. VfrJ 

	

owever3\&kw op1 fnur 
	time t() 

m needfiL 

O 
	 List nh 04J)i .201 0.. 

/ 	 Madan Kurnar Chouv'ed) 	Li (Mukesh Kumr Gupto) 



I 
p 

	

- 	 / 
A 	A 

	

,V iieA I 2-] 1 0 / 	O- 
-' 	011(2.009 	Ms U. 	iearned Addi. C.GS.C. (J) ) 

ceek' 	weeks time 

	

QJ,_ 	-/c5 4e'v -cJ 	 however; aHowonly fonr. weeks time to do 

) 	 tbeneedfuL 

10 / 	 UstonO4.0120iO. 

qe Pz 
,t Ma don Ku?'60r Chaiurvedi) 	(Mukesh Kumar Gupta) 

Member (A) 	 Meniber(J) 
-nkrn . 

• 	 040'1.2010 	fl 	OnthereqjestofMs. U. DOS, learned 

AddL CGSC for Respondents, time 

extended to file reply within four weeks 

time. 

	

c! 	_• 	I I 

S 	
List the matter on 211d February, 2010. 
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(Madan 3Chaturvedi) (MUkesh Kumar Gupta) 

M 	 (A) 	 Member (J) 
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O.A.209of09 

- 	
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2.2.010 	Applicants claim payment of Special 

Duly Allowance. 

By filing reply respondents have stated 

that vide order dated 18 December 2009 

Annexure-Xl$) sanction of the ADG (I/C) 

Publications Division has been convoyed to 

release a sum of Rs. 1,1i125/- on account of 

Special Duly Aliowance. Learned counsel for 

/ o the Applicant contends that lili date necessary 

payments has not been releed. This has 

been contqc$d by the Respondents counsel 

	

- 	 stating that payment will be mode to 

j / gi ce' P ~~mr ' 	 Applicant very shortly. 

	

)act 	 Since necessary reliefs as prayed for has 

	

/Ai2. 	been granted by the competent authorny by 

	

- 	 sanctioning the amount and the bill has been 

'j 
((j149L1//1t//JO 

; 	

sent to the PAO for payment. 

Pc 	 In the circumstances, O.A. is disposed of 

directing the concerned authotily to release 

the payment within forthnight from to-day. In 
--- 1-.--2 

,fo '? /''' 	case said amount Is not paid to the Apphcant 

within the time stipulated interest Will have to 

be given on theamount particularly when the 

amount has been sanctioned by the 

competent authonly, UCA 1yI#U. 1L t 
 

I - 	 o.A. is disposed of accordingly. 

(Madan K ar Choturvedi) (Mukesh Kumar gupta) 
Member (A) 	 Member (J) 

- 	 Im 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application under Section 19 of the Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2009. 

Shri Manik Chandra Das 
.....Applicant 

- Versus -  
The Union of India & Others 

...Responctents 

SYNOPSIS 

The applicant was appointed to the post of Clerk Grade 

II (Assamese) in the Prakashan Vibhag at Guwahati under 

Publications Division, Ministry of Information and 

Broadcasting, Government of India on 06.07.1974. The 

Government of India vide office Memorandum No.20014/3/83-IV 

dated 14.12.1983 granted Special Duty Allowances (SDA in 

short) to the Central Government Employees working in the 

North Eastern Region (NER). On 03.03.1988 the Applicant was 

promoted to the post Junior Stoke Keeper and posted at New 

Delhi. He assumed the charge of Junior Store Keeper at New 

Delhi on 04.07.1988. On 30.08.1988 the ApplIcant was 

reverted to his substantive post of Clerk Grade II 

(Assamese) and posted at the office of the Yojana 

(Assamese), Guwahati from New Delhi at his own request. The 

Government of India, Ministry-  of Finance, Department of 

Expenditure vide its Memorandum No. F.No.11(2)/97-E-II dated 

71998 extended the Special Duty Allowance to the 

Central Government employees serving in the North Eastern 

Region. On 02.05.2000 the Cabinet Secretariat (EA Section) 

Govt. of India in consultation with Ministry of Finance 

(Department of Expenditure) clarified the points of doubt 

raised for payment of Special Duty Allowance to the Central 

Government employees. The Applicant submitted a 

representation on 01.06.2001 before the Deputy Director 



(Adrnn), Publications Division, New Delhi for payment of 

Special Duty Allowance on the basis of Cabinet Secretariat 

clarification. On 29.05.2002 'the Govt. of India, Ministry of 

Finance,, Department Of Expenditure clarified the payment of 

SDA to the Central Govt. employees posted at NE Region from 

outside NE Region. The Applicant again submitted 

representations on 08.07.2002 and 03.08.2004 before the 

Director, Publications Division, New Delhi for 'payment of 

Special Duty Allowance to him. The Ministry of Finance, 

Department of Expenditure E II Branch vide letter dated 

9007__turther clarified that the 

employees' posted/transferred in NER at their own request 

The 

Applicant' lastly submitted a representation on 23.03.2009 

before the Additional Director , General, ' Publications 

Division, Soochna Bhawan, New Delhi for payment of Special 

Duty Allowance with arrear from the date of his posting at 

NE region from outside NE Region. On 30.04.2009 the 

Applicant retired on superannuation from the Government 

service. Till date the Respondents did not make any payment 

of Special Duty Allowance to the Applicant from his date of 

posting at Guwahati from New Delhi till his retirement 

although he is legally entitled for the same as per the 

various Government of India memorandum as well as the 

Cabinet Secretariat, Govt. of India clarification dated 

2.05.2000 and Ministry of Finance, Department of 

Expenditure clarification dated 29.05.2002 and. 26.02.2001 

respectively. 

Hence this Original Application for seeking justice in 

this matter. ''  

G'S 
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IN THE CENTRAL ADMINISTRATIVE TRI 	I 

GUWAHATI BENCH, GUWAHATI. 

(An Application under Section 19 of the Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	 OF 2009. 

Shri Manik Chandra Das 
...Applicant 

- Versus - 

The Union of India & Others 
...Responderits 

LIST OF DATES 

06.07.1974 The Applicant was appointed to the post of 
Para 4.2 Clerk Grade 	II 	(Assamese)in thePrakashan 
Annexure-1 Vibhag at Guwahati under the Publications 

Division, 	Ministry 	of 	Information 	and 
Broadcasting, Govt. of India. 

14.12.1983 The 	Government 	of 	India 	granted 	Special 
Pará: 	4.3 Duty Allowances to the Central Government 
Annexure-2 Employees 	posted 	in 	the 	North 	Eastern 

Region. 

03.03.1988 Applicant 	was 	promoted 	to 	the 	post 	of 
Para 	: 	4.4 Junior 	Store 	Keeper 	and 	posted 	at 	New 
Annexure-3 Delhi. 
04.07.1988 Applicant 	assumed 	the 	charge 	of 	Junior 
Para 	4.4 Store Keeper at New Delhi. 

06.07.1988 Applicant pay scale was fixed at Rs. 	1200- 
Para : 4.4 30-1560-EB-40-2040 	at Rs. 	1290 	P.M. 	w.e.f. 
Annexure-4 04.07.1988. 

30.08.1988 The 	Applicant 	was 	reverted 	to 	his 
Para : 4.5 substantive 	post 	of 	Clerks 	Grade 	II 
.Annexure-5 (Assamese) and posted at the office of the 

Yojana 	(Assainese), 	Guwahati from New Delhi 
at his own request. 

22.07.1998 The 	Government 	of 	India, 	• Ministry 	of 
Para 	4.6 Finance, Department of Expenditure extended 
Pnnexure-6 the Special Duty Allowance to the Central 

Govt. 	employees serving in the States and 
Union 	Territories 	of 	the 	North 	Eastern 
Region. 

02.05.2000 The Cabinet Secretariat (F.A Section), Govt. 
Para 	: 	4.7 of India in consultation with Ministry of 
Annexure-7 Finance 	(Department 	of 	Expenditure) 

clarified the points 	of doubt 	raised 	for 
payment of Special Duty Allowance to the 
Central 	Govt. 	employees 	posted 	at 	North 
Eastern Region. 



01.06.2001 I%pplicant 	submitted 	representation 	before 
Para 	4.9 the 	Deputy 	Director 	(Admn), 	Publications 
Jthnexure 8 Division, 	Patiala 	House, 	New 	Delhi 	for 

payment of Special Duty Allowance. 
29.05.2002 The 	Govt. 	of 	India, 	Ministry of 	Finance, 
Para : 4.10 Department 	of 	Expenditure 	clarified 	the 
Annexure-9 payment of Special Duty Allowance to the 

Central 	Government 	Employees 	posted 	at 
North Eastern Region from outside the NE 
Region. 

08.07.2002 Applicant submitted another representation 
Para : 4.11 before the Director, 	Publications Division, 
Annexure-lO Patiala 	House, 	New Delhi 	for 	payment 	of 

Special Duty Allowance. 
03.08.2004 Applicant submitted another representation 
Para : 4.12 before the Director, 	Publications Division, 
Annexure-li Patiala 	House, 	New Delhi 	for 	payment 	of 

Special Duty Allowance. 
26.02.2007 The 	Ministry 	of 	Finance, 	Department 	of 
Para 	4.13 Expenditure Eli Branch clarified that the 
Annexure-12 Central 	Government 	Employees 

posted/transferred in North Eastern Region 
at their own request from outside the NE 
Region 	are 	eligible 	to 	get 	Special 	Duty 
Allowance. 

23.03.2009 Applicant submitted his last representation 
Para : 4.14 before 	the 	Additional 	Director 	General, 
Annexure-13 Publications Division, 	Soochna Bhawarx, 	New 

Delhi 	for 	payment 	of 	Special 	Duty 
Allowance. 

qa
Zria4.2009 The Applicant has retired on superannuation 

 4..15 from Government service. 

Date: 	 Filed By: 

Advocate 

xo \ \. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHATI. 

(An Application under Section 19 of the Administrative 
Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2009. 

Shri Manik Chandra Das 
- Applicant 

- Versus - 

The Union of India & Others 
- Respondents 

INDEX 

Annexure Particulars Page No 
o.  
1 ... Application 1 to 12 
2 ... Verification 13 

3 1 Copy of the letter No.A.1201917/73- 
spl. (Admn.I) dated 06.07.1974. U,, 	4 

4 2 Extract 	copy 	of 	the 	Office 
Memorandum dated 14.12.1983. 	1  16 k 

5 3 Copy 	of 	the 	order 	No.A-12026/5/8- 
Adxnñ.I dated 03.03.1988. 

6 4 Copy 	:of 	the 	office 	order 
No.A12026/5/88-Admn.I 	dated 19 
06.07.1988. 

7 5 Copy of the 	order No.A-12026/5/88- 
Admn.I dated 30.08.1988. 2-0 

8 6 Copy of the office Memorandum No.11 
(2)/97-E-II(B) 	dated 22.07.1998. 21 ,o 2-4 

9 7 Copy of Cab. 	Sectt. UO No.20/12/99- 
EA-1-1799 dated 02.05.2000. 2'- 

10 8. Copy 	of 	the 	representation 	dated 
- 01.06.2001. 3O 

11 9 Copy of the O.M. 	F.No.11(5)/97-E II 
(B) 	dated 29.05.2002. 3 	4 

12 10 Copy 	of 	the 	representation 	dated  
08.07.2002. 34 

13 11 Copy 	of 	the 	representation 	dated 
03.08.2004. 
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No.11(1)E.II(B)/07 dated 26.02.2007. 

15 13 Copy 	of 	the 	representation 	dated 
23. 03. 2009. _______ 

vv/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI. 	 4 

(An Application under Section 19 of the 
Administrative Tribunal Act 1985) 

ORIGINAL APPLICATION NO. 09OF 2009. 

BETWEEN 

4Ør 
fc 	ç%d' rc. 

V 

\) 

	

\ \ 	4A 

Shri Manik Chandra Das 
Son of Late Anadar Ram Das 
Retired Accounts 'Clerk, 
Office of the Yojana (Assamese) 
Publications Division', 
Ministry of Information and 
Broadcasting. 
Resident of Garigaon.  
Post Off ice-Pandu, Guwahati 
PIN-781012. 

Applicant 
-AND- 

The Union of India represented by the 
Secretary to the Government of India, 
Ministry of Information and 
Broadcasting, Shastri Bhawan, 
New Delhi, PIN-110001. 

The Additional Director General (I/C) 
Publications Division, Ministry of 
Information and Broadcasting, 
Soochana Bhawan, CGO Complex, 
Lodhi Road, New Delhi, PIN-110003. 

Respondents 
DETAILS OF THE APPLICATION 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION 
IS MADE: 

This application is not made against any particular 

order but praying for a direction from this Hon'ble Tribunal 

to the 'Respondents for payment of Special Duty Allowance to 

the Applicant vide Government of India, Cabinet Secretariat 

Letter No.20-12-1999-EA-1--1789 dated 02-05-2000 and as per 

clarification issued by the Ministry of Finance, Department 

of Expenditure, E-II (B) Branch, M/O Fin. (Expdr.)U.O. 

No.11(1)E.II(B)/07, dated 26.02.07. 

U4t 	 ' 	' 	/ 



jmky; AdmtfatT 
-2- 

n n prj 9]U9 

JURISDICTION OF THE TRIBUNAL: 	

L 
Guw%laNati  

The Applicant declares that the subject matter of the 

instant application is within the jurisdiction of the 

Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter 

of the instant application is within the limitation 

prescribed under Section 21 of the Administrative Tribunal 

Act 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your Applicant is an Indian citizen by birth. As 

such he is entitled to get all the rights and privileges 

guaranteed under the Constitution of India and the law 

framed thereunder from time to time. He has retired from 

Central Government service on 30.04.2009 as Accounts Clerk 

in the office of the Yojana (Assamese) Publications Division 

under the Ministry of Information and Broadcasting, 

Government of India. 

4.2) That your Applicant begs to state that he was appointed 

to the post of Clerk Grade-Il (Assamese), in the Prakashan 

Vibhag at Guwahati under the Publication Division, Ministry 

of Information and Broadcasting, Government of India vide 

appointment letter No.A.1201917/73-spl. (Admn.I) dated 

06.07.1974. In the aforesaid appointment letter in paragraph 

4 of the Terms and Conditions it has been stated that "your 

appointment will be at Gauhati at present but you may be 

required to serve anywhere in India". 

Copy of the letter No.A.12019/7/73 

spl. (Admn.I) dated 06.07.1974 is annexed 

herewith and marked as ANNEXURE-1. 
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4.3) That it is stated that the Government of India vide 

office memorandum dated 14.12.1983 granted Special Duty 

Allowance to the Central Government employees who are posted 

at North Eastern Region and saddled with all India transfer 

liability. The relevant portion of the O.M. 'dated 14.12.1983 

is quoted below: 

"The need for attracting and retaining the services of 

competent officers for service in the North Eastern 

Region comprising the States of Assam, Meghalaya, 

Manipur and Tripura and the Union territories of 

runachal Prádesh and Mizoram has been engaging the 

at ntion of the Government for some time. The 

qsLernment has appointed a Committee under the 

?4/hairmanship of Secretary, Department of personnel and 
Jfr 

Administrative Reforms to review the existing allowances 

/ and facilities admissible to the various categories of 

/  civilian Central Government employees serving in the 

region and to suggest suitable improvements. The 

recommendations of the Committee have been carefully 

considered by the Government and the President is now 

pleased to decide as follows: 

(iii) Special Duty Allowance:- 

Central Government Civilian employees who have All India 

transfer liability will be granted a Special Duty 

Allowance at the rate of Rs.25% of basic pay subject to 

a ceiling of Rs.400/- (Rupees Four Hundred) only per 

month on posting to any station in the North Eastern 

Region. Such of these employees who are exempt from 

payment of Income Tax, will however not be eligible for 

this Special Duty Allowance, will be in addition to any 

Special Pay and Pre Deputation Duty Allowance already 

being drawn subject to the condition that the total of 

such Special Duty Allowance plus Special Pay/Deputation 

Duty Allowance will not exceed Rs.400/- (Rupees Four 

Hundred) only per month. Special Allowance like Special 
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Compensatory (Remote Locality) Allowance, Construction 

Allowance and Project Allowance will be drawn 

separately". 

Extract copy of the Office Memorandum 

dated 14.12.1983 is annexed hereunto and 

marked as .ANNEXURE-2. 

4.4) That the Applicant was promoted to the post of Junior 

Store Keeper and posted at New Delhi vide order No.A-

12026/5/8-Adnn.I dated 03.03.1988 issued by the Deputy 

Director (Administration), Publications Division, Ministry 

of Information and Broadcasting, Patila House, New Delhi. He 

assumed the charge of Junior Store Keeper at New Delhi on 

04.07.1988 and his pay scale was fixed at Rs.1200-30-1560-

EB-40-2040 at Rs.1290/- p.m. w.e.f. 04.07.1988 vide office 

order No.A12026/5/88-Adnin.I dated 06.07.1988. 

Copy of the order No.A-12026/5/8-Adrnn.I 

dated 03.03.1988 is annexed herewith and 
\ 

marked as ANNEXURE-3. 
- 

"S 	
Copy of the office order No.A12026/5/88- 

7' 	Adznn.I 	dated 06.07.1988 	is 	annexed 

herewith and marked as ANNEXURE-4. 

4.5) That vide order No.A-12026/5/88-Admn.I dated 30.08.1988 

the Applicant was reverted to his substantive post of Clerks 

Grade II (Assainese) and posted at the Office of the Yojana 

(Assamese), Guwahati from New Delhi w.e.f. afternoon of 

30.08.1988 at his own request. 

Copy of the order No.A-12026/5/88-Admn.I 

dated 30.08.1988 is annexed herewith and 

marked as 1NNEXURE-5. 

4.6) It is to be stated that the Government of India, 

Ministry of Finance, Department of Expenditure vide office 

Memorandum No.11(2)/97-E--II(B) dated 22.07.1998 extended the 

ON 
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Special Duty Allowance to the Central Government employees 

serving in the states and Union Territories of North Eastern 

Region and in the Andaman and Nicobar and Lakshadweep Groups 

of Island including Sikkim as per the recommendations of the 

' 	Fifth Central Pay Commission. 

I Copy of the office Memorandum No.11 

Cj 

	
/ 	

(2)/97-E-II(B) dated 22.07.1998 is annexed 

herewith and marked as ANNEXURE-6. 

N 	 That the Cabinet Secretariat (EA Section) Government of 

)India in consultation with Ministry of Finance (Department 

of Expenditure) vide Cab. Sectt. UO No.20/12/99-EA-1-1799 

dated 02.05.2000 clarified the points of doubt raised for 

payment of Special Duty Allowance to the Central Government 

employees. One of the points in paragraph IV of the 

clarification it has been held that an employee hailing from 

NE Region posted to NE Regiofk initially but subsequently 

transferred out of NE Region but reposted to NE Region after 

some time serving in non NE Region will get the Special Duty 

Allowance on his posting to NE Region. 

Copy of Cab. Sectt. UO No.20/12/99-EA- 1 --

1799 dated 02.05.2000 is annexed herewith 

and marked as ANNEXURE-7. 

4.8) That your Applicant begs to state that he has been 

saddled with All India Transfer liability in terms of his 

offer of appointment and with the said liability he has 

accepted the All India transfer liability as per his 

appointment letter. It is worth to mention here that as per 

said All India Transfer liability he has been posted to New 

Delhi from Guwahati and thereafter he has been reposted to 

Guwahati. Therefore, in terms of various Office Memorandums 

and clarifications issued by the Government of India from 

time to time in reference to the payment of Special. Duty 

Allowance to the Central Government employees posted in NE 

IVa4A& QOWd A\Ø\ A-00  
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Region, the Applicant is legally entitled for payment of the 

Special Duty Allowances. 

49) That your Applicant begs to state that he submitted 

representation on 01.06.2001 before the Deputy Director 

(Admn), Publication Division, Patiala House, New Delhi by 

requesting for payment of Special Duty Allowance to him as 

he is entitled for the same from the date of his posting at 

orth Eastern Region i.e. Guwahati as per the Government of 

Ind, Cabinet Secretariat clarification. 

Copy 	of 	the 	representation 	dated 

c 

	

	01.06.2001 submitted by the Applicant is 

annexed herewith and marked as .ANNEXURE-8. 

"N. 	3/10) That the Government of India, Ministry of Finance, 
\/Department of Expenditure vide O.M. F.No.11(5)/97-E II (B) 

dated 29.05.2002 further clarified the payment of Special 

Duty Allowance, to the Central Government employees who are 

posted at North Eastern Region in view of various judgment 

passed by the Hon'ble Supreme Court of India. In paragraph 5 

of the said O.M. it has been stated that "The Special Duty 

Allowances shall be admissible to Central Government 

Employees having All India Transfer Liability on posting to 

North Eastern Region (including Sikkim) from outside the 

region". 

Copy of the O.M. F.No.11(5)/97-E II (B) 

dated 29.05.2002 is annexed herewith and 

marked as .ANNEXURE-9. 

4.11) That your Applicant being aggrieved by not getting any 

reply to his earlier representation dated 01.062001, he 

submitted another representation on 08.07.2002 before the 

Director, Publication Division, Govt. of India, Ministry of 

Information and Broadcasting, Patiala House, New Delhi for 

granting him the Special Duty Allowance. 

AA A!A 1 
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Copy 	of 	the 	representation 	dated 

08.07.2002 submitted by the. Applicant is 

annexed herewith and marked as ANNEXURE- 

 

4.12) That your Applicant begs to state that in continuation 

of his earlier representations dated 01.06.2001 and 

08.07.2002 he submitted another representation dated 

03.08.2004 before the Director, Publications Division, 

Government of India, Ministry of Information and 

Broadcasting, Patiala House, New Delhi for granting of 

Special Duty Allowance to him. In his representation he 

stated that in paragraph IV of the Cabinet Secretariat 

clarification dated 02.05.2000 has clarified that 'an 

employee hailing from NE Region, posted to NE Region 

initially but subsequently transferred out of NE Region but 

reposted to NE Region after some time serving 
Iin non NE 

Region' will get the Special Duty Allowance on his posting 

to NE Region. The said representation was forwarded by the 

Editor-cum-Correspondent Yojana (Assamese), Guwahati for 

fb.mation and necessary action. 

Copy 	of 	the 	representation 	dated 

03.08.2004 submitted by the Applicant is 

annexed herewith and marked as ANNEXURE- 

 

13) That the Ministry of Finance, Department of 

Expenditure E 11(B) Branch vide its M/o Fin. (Expdr) U.O. 

No.11(1)E..II(B)/07 dated 26.02.2007 again clarified that the 

Central Government Employees posted/transferred in NE Region 

at their own request from outside the NE Region are eligible 

to get Special Duty Allowance. 

Copy of the M/o 	Fin. (Expdr) 	U.O. 

No.11(1)E.II(B)/07 dated 26.02.2007 is 

annexed herewith and marked as ANNEXURE- 

 

I 01W,  -0 
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4.14) That your Applicant begs to state that in continuation 

of his earlier representations dated 01.06.2001, 08.07.2002 

and 03.08.2004 he submitted last representation dated 

23.03.2009 before the Additional Director General, 

Publications Division, Soochna Bhawan, New Delhi for 

granting of Special Duty Allowance to him. In the aforesaid 

representation he has been stated that as per the Sixth 

Central Pay Commission recommendations order dated 

29.08.2008 all employees working in NE Region have already 

drawn the Special Duty Allowance (SDA) from September 

onwards. Unfortunately he has not yet been paid the same. He 

also requested to the authority concern to grant him the 

benefit of SDA on or before 30th April 2009 as he is going 

to retire from Government service on superannuation. 

-, 

Copy 	of 	the 	representation 	dated 

23.03.2009 submitted by the Applicant is 

\ 	annexed herewith and marked as .ANNEXURE- 

• 	13. 

That your Applicant begs to state that he has retired 

on superannuation from Government service on 30.04.2009. But 

the Respondents in spite of his repeated request did not 

grant him the Special Duty Allowance although he is legally 

entitled for the same from the date of his posting at 

Guwahati from New Delhi. Hence finding no other alternative 

the Applicant is compelled to approach this Hon'ble Tribunal 

for seeking justice in this matter. 

4.16) That your Applicant submits that he is entitled for 

Special Duty Allowance from the date of his posting at 

Guwahati till his retirement as per the various office 

memorandums regarding payment of Special Duty Allowances to 

the Central Government employee who are posted at North 

Eastern Region. 

4.17) That your Applicant begs to submit that as per 

Government of India, Ministry of Finance, Department of 



',entra% Afli' 	 1l. 

I 
- 	 U9 

(,luWahati Bench 

Expenditure Memorandum date 	Central 

Government Employees posted/transferred in NE Region at 

their own request from outside the NE Region are also 

eligible to get Special Duty Allowance. As such he is 

entitled for payment of S.D.A. from the date of his posting 

at Guwahati till his retirement from Service. The 

Respondents cannot deny the same to the Applicant without 

any justification. 

4.18) That your Applicant begs to submit that the not 

granting of Special Duty Allowance to the Applicant by the 

Respondents is arbitrary, mala-fide, whimsical and also not 

sustainable in the eye of law as well as on facts. 

4.19) That your Applicant demanded justice and the same has 

been denied. 

4.20) That this application is filed bonafide and for the 

ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that, due to the above reasons and facts, which are 

narrated in details, the non release of the Special duty 

Allowance (SDA in short) by the Respondents is prima facie 

illegal, mala-fide, arbitrary and without justification. 

5.2) For that, having All India Transfer liability the 

Applicant after serving outside of the North-Eastern Region 

he was posted at North-Eastern Region. Therefore, he is 

legally entitled for payment of Special Duty Allowances as 

per various office memorandums in this regard. As such, the 

non release of SDA to the Applicant by the Respondents is 

illegal, mala-fide, arbitrary and not sustainable in the eye 

of law. 

53) For that, the Government of India, Cabinet Secretariat 

clarification dated 02.05.2000 clarified that an employee 

hailing from any Region, posted to NE Region initially but 
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subsequently transfer outside of E Rag n.-btvt re-posted to 

NE Region after sometime serving in non NE Region are 

entitled for payment of Special Duty Allowance.. Hence, the 

Respondents can not deny the said benefit to the Applicant 

without any cause or causes. 

5.4) For that, the Government of India, Ministry of Finance, 

Department of Expenditure memorandum dated 29.05.2002 in 

paragraph 5 it has been clearly mentioned that the Special. 

Duty Allowance shall be admissible to the Central Government 

employee having all India transfer liability on posting to 

North Eastern Region (including Sikkim) from outside the 

Region. Therefore, the Respondents not granting the Special 

Duty Allowance to the Applicant on his posting to NE Region 

from outside NE Region is not sustainable in the eye of law. 

5.5) For that, the Govt. of India, Ministry of Finance, 

Department of Expenditure clarification dated 26.02.2007 has 

clarified that the Central Government Employees who has been 

posted/transferred in NE Region at their own request from 

outside the NE Region are eligible to get SDA. As such the 

non release of SDA to the Applicant by the Respondents is 

illegal,, mala-fide, arbitrary and not sustainable in the eye 

of law. 

5.6) For that, the refusal for payment of SDA to the 

Applicant has caused deprivation to the Applicant to his 

legitimate dues and such deprivation to an retired 

Government employee is highly arbitrary, illegal and not 

sustainable in the eye of law. 

5.7) For that, the Respondents being a model Employer cannot 

deny the benefit of SDA to the Applicant which he is legally 

entitled to in terms of various Government memorandums as 

well as judgments passed by this Hon'ble Tribunal. 

5.8) For that, in any view of the matter the action of the 

Respondents are not sustainable in the eye of law. 

VA AAA!A &) 
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The Applicant craves leave of 

advanced further grounds at the t 

instant application. 

t 
s 10 b 1 to 

6T hearing of this 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious and 

remedy available to the Applicant except the invoking the 

jurisdiction of this Hon'ble Tribunal under Section 19 of 

the Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER 
COURT: 

That the Applicant further declares that he has not 

filed any application, Writ Petition or suit in respect of 

the subject matter of the instant application before any 

other court, authority, nor any such application, writ 

petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 

Under the facts and circumstances 

stated above, the Applicant most 

respectfully prayed that Your Lordships 

may be pleased to admit this application, 

call for the records of the case, issue 

notices to the Respondents as to why the 

relief and relieves sought for the 

Applicant may not be granted and after 

hearing the parties may be pleased to 

direct the Respondents to give the 

following relief (s):- 

8.1] That the Hon'ble Tribunal may be pleased 

to direct the Respondents to release the 

Special duty Allowance with Arrears to the 

Applicant from his date of posting at Guwahati 

from New Delhi till date of retirement. 

I 	 ~ 

-I 
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8.2] To Pass any other relief or relieves to 

which the Applicant may be entitled and as may 
be deem fit and proper by this Hon'ble 
Tribunal. 

8.31 To pay the costs of the applicatIon. 

INTERIM ORDER PRAYED FOR: 

At this stage the Applicant have not prayed any interim 

order before this Hon'ble Tribunal. However, the Hon'ble 

Tribunal may be pleased to pass any appropriate order or 

orders asyourLordshjp deem fit and proper. 

THIS APPLICATION IS FILED THROUGH ADVOCATE: 

PARTICULARS OF I . P. 0.: 

I.P.O. No.  

Date of Issue :- 

Issued from :- Guwahati GPO 

Payable at 	:- Guwahati 

LIST OF ENCLOSURES: 

As stated in Index. 

- - - Verification 

kQAAA'  V,,, 	4Do, 
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VERIFICATION 

I, Shri Manik Chandra Das, aged about 60 years, Son of 

Late Anadar Rain Das, Retired'Aácounts Clerk, Office of the 

Yojana (Assamese) Publications Division, Ministry of 

Information and Broadcasting, KKB Road, Chenikuthi, 

Guwahati-3, presently residing at Garigaon (Jambori), P.O.-

Pandu, Guwahati-781012 in the District of Kamrup (Metro) 

Assam do hereby solemnly verify that the statements made 

in paragraph Nos.4.,t, 4f.,e4) 4., / are true 

to 	my 	knowledge, 	those 	made 	in 	paragraph 

Nos. 4Z/A44), 	74, 44 4. jo , . 	are being matters of 

record are true to my information derived therefrom which 

I believe to be true and those made in paragraph S are 

true to my legal advice and 	the rests are my humble 

submission before this Hon'ble 	Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the 	day of 

2009 at Guwahati. 

7 	
/ft2L& 

\ 	D E C L A R A N T 

CIP 
\ 

:;ç 	\ 
\ 
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No.A.12O19/i/1)Pi. iwuu. .j 	 . 

publications Division 	 at Befl 
Minis try of 	

m3:::to:( 
 Broadcast iX 

 

	

New DeThi, dated the . 	July., 1974. 

i1iGenDas,  
c/o Shri Jondra Nath Dass 
Rehabari, Gauhati-8 (Asssm). 

Sir, 

I an to offer you a temporary post of Clerk Gre II 
(Assamese) in the prakashari Vibhag at Gauhati on a pay of R.26O/-p.Ifl. 
in the y scale of 	

pli 

the usual dearness an<1 other allowances at the rates 	iiseble under 
rules and orders govern ing:the grant of such allowances in force from 
time to time, and on the following texina and conditions:- 

The post is teniporary .  and. Is 8anct inned. at present upt o 

the 28th February, 1975 but is likely to bontinue thereafter. 

You Will be governed by the Central Civil Services (Tomperary. 

Services) Rules, 1965 and other rules applicable to teniporei7 GoverrEfleflt. 

Bervants . of YOIW category. 	 . 

3 The appointUflt may be terminated. at any tune by a mouth's 

not ice given by either a kle, withoUt assigning any reason. 	 e appo3flt- 

ing authority, however, reserves the rights of termInatIX1 the services 

• forthwith on or before the expiration ofthe 5tipulated. period of notice 
by making ymoUt to you a Burn equivalent to the pay and allowances fcir 
the perioi of notice of the umxpired portion thereof. 

Your appointment will be at Gauhati at present but you may 
4  be required. to servo arwhere in lnd.I. 

You will remain on probation for two years In the first 
instance, which can be extended at the discretion of the appointing 
authority. Your services are Li.ble to be terminated during or at 
the end of the a-obatiOnary peri without notice and without assigning 

arpj reason. 
You are required. to preducethe origins.], certificate as 

ur aead.emic qualifications and age, and two character 
proof of yo 	woG8Zetted Officer of the Central ' State 
certificates from the  
Government.'(duly countrsigned by an S.D.i.). 

Yo apolntmOflt s subject tothe 	
tipnof a cei0te 

of fitness from the competent x1.ical authority, viz, the Civil/ 

pre s uieflCy Surgeon 

- 	 . 	 . 	 . 

API0CII'li 

i_,_... 	T 
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: 	 8. 	You shall observe strictly the 'rules laid. .dvn. in the 
Central Civil service (Conauot) Rules,. 19646  Ar breach of these 
rules will render you liable for .d.iaciplinary.action. 

/. . 	 90 	On joining the poet, you will be required. to taka an 
oath of allegiance to the Union of flxlia and the Constitution of. 

/. 	. 	. 	]rlia in the prescribed, form or make a solemn afuim.t:Lon to 'that 
effect. 	.. 	. 	. 	. 	.. 	. 

10.
You are required to give a declaration regard3ng your 

marriage in t he pre8oribod. f 	. 	. 	. 	.. 	. . 	.. 

11W 	. In regard to leave, traveluing.allowance and all . other 
matters you will be governed by the rules and othere in fórcé fran 
t thue to time and applicahie to the branch of public s èrvice to which 
you may belong. 	.. 	. 	. 	. 	. 	. . 	. .. 	. 
120. 	You shall have to apply for Goverrmient acccxmnaIation 
within a week of your joining the post. 

150 	You 9h311 have to eubiit a dischargo oerifica'e in 
the prescribed form) of your previous empláymOnt, if any,. from your 
previous emplqyer. 	. 	. 

140' . 	Before joining the 	you.will.be  required to aubmi't 
a cert if bate from the preaor2bed authority that you belong to 
Scheduled. Tribe community. 

15. . 	If any d.eclt ion gen or informatio fnisd.by  
you is proved to be false or if it is found that you have suppressed 
any material information, you will be liable to removal from service 
and such action as (kwernment may deem necessary. 

160 	If you accept the offer on the above terms and conditions 
you should communicate your acceptance to the Sen lax. Correspondent, 
Yojana, Gauhati thimiediate1y but not later than 10th July, 1974 and 
also report ioureelf for duty on or before the above date.If no 
reply in received or you fail to report for duty by the prescribed 
d.atej the offer of appointment will be treated as cancelled. 

17. 	No travelling allowance will be allowed for joining 
the appo intment 	 . 

Yours. faituly, . 	.. 

( 
L. TAIDON) 

DPUPY ]1ICTOR (iiLr.) 

ovoc 
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No 200 14/2/ShE IV 
Govcrnnicllt of India 

Ce 

	

/ 	
Depaitnient of Epefld1ttWC • 	 J 

09 ocI 
New Dlh, the 14 Dcc53 	

: 
Bench 

	

Sub Allowances and 	facilitics for civilians employeeS of the Central 
GovcrlimCflt serving the States and Union Territories of North Eastern 

Regio - impi ovcmcnLs thexcol 

The need for atacting and retaining thc services of coinpdCflt OCerS for 

service in the North Eastern Region comprising the States of Assam, McghalaYa 

Mampu.T, Nagaland and Miioiam has been engaging the 
attention of the 

overniflflt for some time. mc Government had .appointe a Committee under the 

ChairmanshiP 
of Secretary, Dcparufleflt of Personnel and AdimLustiatiVe Reforms, 

to review the existing allowances & AthnmiSUativC Reforms, 
to review the 

e'istmg allowances and facilities admissible to the various categories of Civilian 

Central Government empioyoc-S serving in this Region and to suggest 
su&tab1C 

nnprovelflcflts The ccommcndatt031S of. the Committee have been carcfully 

considered by the GoTcriuiiCflt and the President is not 
pleased to dccides as 

foilows - 

1)Tenure oujoti&P11ES21i 
There will be a lixed tcit1i posting of 3 yca at a tIme for Oc 	ib 

• service of 1 years of less and of 2 years at a time for Officers with more than 10 

yca of sece, podS of leave. Tmjning etc, in the cXCCSS of 15 days per year 

will be e\cluded i coanting thc tenure period of 2/ 3 yeirs Officer Ofl 

S 	clCti01i of the fiXed 
leflure of sc'icC mentioned above may be considered f 	

•• 
'S 	 •' 

	

• 	posUiig to a station of their choice as far as poibl. 

	

The period of dcputatOn of the Ccntal Govcmfliflt Empl.cCS to the sthtion I 	• • 

	

Union territories of tliC 
North Thsten1 Region will generally be for. 3 years wch 	

.5 

can be exict'd 	 c5 in exigencies of public Sei'icc as well as 

• 	 • 	 S 	

• 	 • 	 • 	 • 	 S  

	

A 	
S 
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CiflpOYC CO1CCffl fl 	t $lfly oUr,  

i1bvance wili also OnttflliC o be paid during tho period of dci 

extended 

_- 	r4s• 

tL 

;•?; >''' 
t .  
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X V 

Cent1 Gove 	
CivilialI cmplOyeCS 

who have all India transf 

iabiitY wilt be granted a special (Duty) AlloWanCe 
at the rate of 25 pcet1t of 

basic pay subject tO any ceiling o Ks 400/- per month on 110ungs to any statIOi 

m c Nol Eastern RcgiO Such of those 
emplOVCS who 8re eXlPt from 

pauCnt of income tax will, howeVel not be 
chgib1  for 

 this Special (Ufl) 

AlloWan Speial (Duty) MlowanCc will be 
in additiofl o a special pay and 

pre depuU0fl (DutY) A11OWan alreadY bcrng drafl suojeCt to 
the condltIOfl th4 

C . tot1 

 of. such Special (Duty) MloWanec plus 
spULflI 1)ayIUcPUtatbon (Duty) 

ll°ec will not exceed Ks 400/- p m Special 	
like Speelal 

ConWSato 	
Locality) Mloaflce, 

ConStCtb0fl 	
ad Projt 

Allo 	-will be drawn cparatCY 

eligible 

JOINT SECKETA1YTOTIThVE 	
OF INDIA 

-' 

• 

4 

.:. 
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No. i2q26//8sAdmn 
Publications Divisio 

I 	_-- 	Ministry of Infoxmation &Broadc 

i. 	. 

 
Patia 1House.NewDe 

• 

f 
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The following Oici 

e—II j.. tHe scale 
Posts in the scales me 
bas,s w,e,f, the date 

he\1Jri 

This d-.hoc prom 
promotee incumbents t 

1 regular appointment, i 

Name & Design 
& Present Pos 

4, 	6, Narendra Kum 
ftccoLrits Clerk, :p /S.E.,Patna. 
Sh, M,C,Das, C.G 
Yo5ana(Assmese) 

-•g 	 ?uwahati 

i, 	Sh.H.A.Murcid,C.G 

Rs. 950—i'50Q). are .here 
ibned.ag,a intthe rn pi 
hey join for duty in 

tion will. not b.estowany i;i 
c1aim ay snioiiy in;.te 

y. 
, 

tion 	Prombtd to4" 
TO 

- 	 < 

4 Rs ,1. 4O023 00 / . 

IX 	Jr,Storekeeper / Rs.l2OO"2O4O . 

.. 	
. 

4 

II - 	Accounts Clerk 

n4. 

or 
fl;  
sted 

know 

3tore:A. 

• 	 . 	 .- - S ' 	• 	• 	 •.. 	 • 	 •• 	- 	 • - 	 - .,.•-.- •.- •- 	 .7 . 	.• 	 ' 
I 	 . 	1 

The above incumbents, should join in their placeopprtig I, 

immediately. In case -ome one isnot jnterestedjntheprpmotion 
he should in' imatd his option within a fortnight of thêiOuethi 
order. In ti e event of refusal of promtiDn or failing&jo.n - 

I.Li 	 in th&s st1piilated(the 'indivdual will forego his1 
c S('t 	promotion fQx one year, , 

L 

 

) 	'e .* 	
I. 	 1 	 • ,:t 	' 	

It 	
I 	 IRMA  

•tk ..., ØrrJ 	 cpy to:-. 	I 	 I 

I 

-. • "PU-.0 )iAVP etc,,Curzon Road, New Delhi.  

Sales hmporiuin, New Delhi/Patn/Lucknow,  
Editor 1  Yoiana(Assamese), Guwajiatj, I 	 i 

B.(H.Qrs)/B&R/'4igilance 
. Cash S'ction(3 Copies), 

	

I I6 	Shri Nirendra Kumar, Accounts Clerk, 
Shri M.C,Das, C.G.,.yojana, ~,Assamese), Guwahai? 

JMurad C.3EI, H.Qrs . 	 '44 
9 • Reception Counter, Publications Diyision. 	

. Spare r'opie s (10)  

I 	 I 	 * 

•• 	
•. 	 (} 	 HCi1JJD). 

SECT I4 oFFIcER. 

IJL 

•4 M- -.•- 

1s of,hubIicatic 

Pk 

• 	I. 
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/ 	 09 P fl  
I 	 S  / 	 Guwahati Bench. 

I '.. 	
No.AI2Q26/.5/55-Adn.I 	'Lff1 

- ---.----- - • 	 - 	 a1pv1in .5 

Ministry of Infor2ation:& Broadcasting 
Patiala House, New Delhi. 

'Datei 6.7.198o 

	

0 	' 

In contivatjon otLs Djvjjo' S Order of even 	' iao. dated j .3.83 appointing Shri M.C.Das, CG-II to the; 
post of Jr.StoreKeper. 	on pursly:àahoc basis, :the p:r 
of Sbri.t'i,C.Bas is herebyfi:<e& under P.22-C in ±-h scale of Pay 	P5.1200-30-i 0 - 37402040a -  ia,ipo/- 

.p.a'..w.e,f. 4.7.i93, i.e.1tisdatehe assL e(charQ of 
Jr.tore Keeper.a-t Current' Store,. Rrs, Now Dlh. The' ua -Lc of his next 1ncrent w.11 bc-'1 .7 19o9 

The above fi;a1on ofPa is subject to post audit 
and in the 'light of -audit observations, Overpayment, if 
any shall be recovered from Shri I..C,flas .t 

• without notice. 

• 	- 	 (NI-1L 	w)' 
2JTL 

Copy to 

• i 	P0,ii 	etc,Czon Roa, Tew DelhI,uX 
bhri 	Jr..Stor.e Keeper, Qu'rent Store, h.ji:, • 	T ci Uelhi. 

. CashBranch(3copis)/B/yjg,c01 
4. Personal. Pile/-Service Book of the person concerned. 
5, B, M. Hcjrs New Be ihi. • 
6. 	Sparc copies(5) 	: • 	 • 	 S  

S 	 ' 	c- c L 	-" 

(RASh CAI'u). 
QTI0 OPIC 
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	 ANNE XURE-- 5 

ON 
• 	Mi. 

/ No. A-i 202 6/5/88-Admn, I 
Pub1jat:i.ons Division 

stry of Iuforaiation and Eroac1castin, 
Patiala How-ic 9  New Delhi. 

•...;.. 

Dated: 30.8.1 988 

0 R1)E.R 

Shri M.C. Das 9  Clerics rao.e-II(Assaaiese) 9  who was 
pro'otd on 4 7.88 to the post of Junior Storekeeper aria. poitd 
at Current Sorc 9  H,Quarte, New Delhi is berebyl reverted 
to his substantive post dfirksGradë-iI(Assathes. nd jo 
at the office of Yojana(Ass'iese), Guwahati w.e.f 0  afternoon 
of 30.8.1988 at his own reque.st. His pay as Crk Grade is 
refixed at.Rs.1250/-p.. w.c.,l:,31..,8.1988. The d.te af his fl:' J.,ncrenient. aS C1erks Grade-Il in the aeale of H.950-iyy' '.71989, 

•Sjce hi rev2rjon to the 	of C1erk Grade-iI at 
(Asaaaiese) •uvrzthwihas beeti allowed oi his' on reciest ho i 
nat he e nti tle a. f ox , any T. A /1). A. foi j oining b1s ,  duty i. L Guw ahati. 

• 	 ' 	

'• 

".±('11AL GANGaTL 

y 	

DYDIR 

C 	

0T0R(N) 

10 	P&A, 'DAVP et. 9  New; Delhi.e 	 • 	 ' 2 	Shrt,M..C.Da, Junior Sore eeer )  C. 	entSc± HQrs New Delhi.. 
30 	C.ash Eetion<3 
40 - Persana]j. fils/Servio.e ]3o.olz. QZ te affie.ia1. cona.ernect 0  . 	Editor9 	ana(Ae)cwaha+m 6 	B0N., Head Quarter Nw ])elhi with tne 2'equest that, Sb M.C.Das' Junior toxeieper?ay he relieved oC his d 	iS 1ninecIiaLLe1y with 	to, jain the xist af Clerks G. II at  

Yoj ana (As samesei)f Guwahati 0  
7 	Spe 00pics(5). 

• 	 : 	
•. 	 •. 	

• 

O T I01J 01!'J10.j 
• 	 ••. 	 • 	

• 

	

• 	 •. 

( 
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ANNEXURE-- 

liC 

q 
 aX \  

\ , India 

DCpatfl1t of ExpCdtt 1999

J 1, 

Nc\\ 	1h 	Cd Juty, 22.  

• OFFlC MEMORANDJM 	
• 

Sbj 	
A1toWanc and Spi Faci1iti 	

for Civi1i 	Empl 	of thc 

ct 	Gov' 	s ifl 
in the Stntcs a UniOn Tct 	of 

the oh 
FsiC R.cgiofl and in thc 	

and NicOb 	and 

cSh3dWP GoPS of island - Rcc 	
of th Fifth 

• Ccnt1 Pay Cornfls0fl 

ith a 	1V to ttctg and
r.  

	

W 	
iniflg 

compctt 0fficS fo 

scfl n the Noiih 	
Region. rnpsing 0f the 	

of 1jimcbal 

PdCS' 	safl. ManiP. McghlaYa. 	
Nalafld and TrpU 	

ordcm 

ised 	this MiniS'S O.M. No. 200 143f8 	
dntcd 	14, 

19S3 	cnthS 	ain allo\ anceS and other facthU 	to the  Ci i1t1 C 1  

cmmcnPov p1OYS 	
this rcgiofl. In t5 of paPh 2 thc 

rdc other jiflthOSC 
ntai.nCd in paPh l(iv) Ibid. w 	

al&o to app 

- - 	 1OlOYCC pOStc4 
to t1c 

: ki 

ij 	- - 

tilulAliS rriulandiS to the 'CiviU1.1 Central o""-" 

	

& thcob& Islnnd5 ThcsC 	
fuher tded to the Ccnt 

JCflt en1plo 	ptcd to the 	
hdP ths1d3 n this

cd  
O.M. of 	umb 	

tcd narch 30, 1984. The a1IOW 	
a faciliti w 

fhcr 1ibl 	
in this MiniSt'S O.M. No. 20O14/ 

bcri,192S and were also c tèndcd to the C1 Govt 

0sted to the Notlh st 	Councit shcfl 5tuoned in the No h  

2 C F'fth Ccnt 	p Coma 	hac 	dc 	a1fl 

fr 	Impro 	ents in the nflo\\afl 	and fac1U admiSSIb to th 

Ccn1 Gomt cmp5 1\udflg 	
of the Mi ndi SC3 

ped n the Noah 	
ctC lcg1Ofl 11 	iti\ c fhCr rcnnded 	

thC 

y ao be 
ccndcd to the Central Go cnimCt cmpl ccs 

1ncluding Qc of.  

the All India Sc 	
postcd in Sik1n 	tC rmmcas of UC 

1 
: 

A • 	 • 	 • 	• 	• • 
- / 



P * 

1 S1O 	VC 	
sid0t by tic Govcmt and 

thc rdt 

- 	
I 

as 01 

/ 	

Tcnu ofpOSt10tflt10 

The pcO\tS 	
tn rcgt to  tCflU 	

sunWdcPt1tttOfl 

this MinsO.M No. 200l4I3 
	dt 	

14, 

1983 ad th 0 M N 20014 o 	/16/86 	11(8) dnt 

198 	
O U 

8, 	
O tiIUC 	C 

(ii) 	
for CcntT 	

Ab 	and Sp 

Mti0n in Con6dc 	
Rcc0ds ThC ptOViS0 	

ntOlfl ifl th 

	

MIfliSS
NO. 2c0014i3I831 dOte DCCCrn 	

14, 1983, 

	

ith 0 . NI 
 No 20013116/86 11(B) dnt 

	
1, 19 

s1l1 	UnuC to bc apP 

Spal 	
ut) \1\Q\VflnCC 

Ccnt1 GoVmt Civ' EmplO. 
	

an "Au 1r4 

Tnst1 LibilY" 	nd postcd to the spCC 	
Tt0 	in t 

Noh Enstcflh Rcgi0t shIl 	grnflt 	the SICI 
DUtY)'a 

Ccemlyzx 
at 

the ttC of 12 5 pcnC of thcir Basic 
pas a 	

n th 

s 0 M 	
0.  2001  1/ I6G L IV[E 11(B) 	

1, 

1988 but \ 1tho't 	CC1b 	Ofl Its qutU 	In otheT 	ords, the 

	

i1ing of. Rs. I ,000 pc nOflt1' cutlY n fO 
	S1l no 1ong 	bc 

nppliC3 	
and the condition that. thc aggrCtC of the S

1  

	

.
A\\O 	plus SpCC 	

PayIDtl (ItY) 
AllOVC If 

an' wUl not CCC 
Rs. 1000 Ci 

month sll1 ao bc disp 

	

with. 0th 	
terms and conditiofls 

gove: it 	the g nt of this 

	

sh. how' 	
to bc app1C 

all  
Allowancz 

In 	
0f the 

ordcm in this 	4i'5' s 0 M 	
O 

2002712 	L 11(B) dat 	Ma\ 2 	1989 	
Go\c 

cp10)C 	II 	
an All India TflSf LthbIhtY a 

in hc And imafl & Nlbat and 
to 

GrouPs of Islands 	
arc pre&C1Y 

cnitIe4 to an Island Spcf  

N 

\ 

/ 



• 	 - 	 zf %i jj. as 	2 

AllowanCC at.ing rfltcs in hen :sZ1 
(tjuty)A1loaflCC

shall 
admissible in the NOrUl_..w 

flUflUC o bc admissible 	o the spi 	catcgo of Cl/ 

	

Government cmploYcCS at the same 	
as 	for . 

Tcrcnt. 	5cificd aicac in the 0 M da t nv 24 1989 bu 

	

\thout any ceiling on its quafltUfl 	1th Alloy flCC shall also 

hccfOh be terncd as Island Spa (ty) Allo n 
	 . 	. 

ocrs in rcrd to this Allowance 	VC C 	jSSUCd in U S 

	

 • 	,' 

Minist"S OM. No. 12(1)198E.11(8) dnt 	
Dnl 17.1998. 

ttiO1l is also ifl\ itcd 	in this 	1nt10fl to the cla 'A l 

cd n thiS Minis 	
s 0 M No 11(3)5E 1I) dated  

ordersnin  
Janua 12 1996 \Vh1h shnll contrnUc to be npplicablc not only in 

spt of the Ccnt 	GovCrnfllcnt 	iplOY 	post 	to 	'C in the 	• 

Noh Eastc 	
RegiOn but also to thosc posted to 	

in the 
Aq  

Andanfl & Nicobar and kshad\ CCP GP of Islands 

vy 
Xxy  

cc 
flic psidcnt is also plca 	

to didc that thc 

&d 	
in so far as th' relate to the C t 1 Go 	

mt crnpl 	pot 

in the Noh - 	
stcni RegiOn. shall also 	

pplicabtC rm1alis muldis t 

the Civi1i 	Ccnral Qo\crnfliCflt EniplC3. 	
uding Offis of the All 

hiia 	
to Sikim. 	• 

4. 	csc Oc 
will take clTcct 1ron August 1, i)7. 

A,u4it and AOUfl1S 

S. 	so far as peOflS sc,iflg in he Indian  

	

pcnt are concencd, these orders issued after 	
1'5ultat10fl with 

• ConAptrollef and Auditor 	ncrfll of India. 

6. 	Hindi 	will follow. 

• 	N . SUNDERN) 
Joint Sccrcia'Y to i/ic Goveflimefh of 

• 	
• 	 India 

• 	 •• 	• 
• 	• 

: T 
- 	 - - 
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B, "I t, 4 ; 
of Acuchol 	As;n. Lthnpur. 	

FyIrd.ntd iJut. ot]' •.'rcI 	 . 

Vued in ih 1.it5 0 M No. 200 I /o3.E.IV dded Decmb 	
I 4 	O3 exfld;n9 CC1r 	

7,3
'\ iS tN) On Ifl I 'fl O P 1 1 	I ). 	 A 

We crdoi ahcr thn 	hOSO coiiincd in ,i()t)h ('') 	.J 	 nç'p/ riuflh IT 	 1h C'A 	: 	• '•• 	 I 	-.. 

ccaI Goemn enpOyeCS 	e'J O tho Ao''' •" j.Ot) 	kI:nk. T hs 	cr 	tf(1(I %C 	• 	 I 
Ccia 	ov rCfl'flt empoyC5 poId o Ih 	 ! ttI 	 O 	flU1 	dN1 	• 	 • 	 . 	 I 	. 

.thECh 30. 193-i. Thq 	IIoV.'aflC 	fl'i racilii 	wee•  Ut1 	 ihk 	0 ). Ho. ?OO4i1(UGtE v; 	 • 	 t 

E U(U) ri n led Dctnbr 1 198,3 ard Viefe flO Ct CC'J O th Oi 	COT 	r;:O,e 	1ed o th 	tth 

Eascn Countil whri tton'J 	U• o lO(thE 	crn IC(pofl. 	 . 	
r 

2. 
The 	C entlPay CorrnSS 	h.ivc rd c1ifl I ecc,,nine idIrI SU 	 !uthe 	 . 	 . 

'i the tOW3rS and fcilute 	'Jrii 	bte to the Cciutiai ovNnriiNul 	
tttudY OItuCei ci the Alt lni11a 	 r 

Sec/eQs. or.i in the t io;thE 	tcm flegion 1 hy tunic it lur ,cccu, 	ct'J flat ttse mayink.0 bp e:. tutdl to 

tie Ceniril 	jmnnui't 	ir toru 	ructu tug Ot sci 	thu 	It ii tul 	C 	I 	SII 	In 1tu 

ndi i ,ns ot the omnisfl tt./ 1) N1  cot ,cdt ed 	ttu Gc.uv 	t 	the Pr okt nt is nO .' 111cd 

to decJe as t11oi.s 	 S  

(I) Tonum of PtingepUtattQu1 
The provisions in ceaud to tenure of 	

StiI 1 d )u ho ctnincd itt tiuk f,-:ruislI, 	0 t.f Ito 7UO I 4i8 

EJV iliIe'J Decemberl'i. 1983, mend dlii 014 Ito 20(Jt$It&0E IWO tt(B) dte DecCi) 	. I8U. 

shafl aloniinuo to be applicbie. 	
I 	

- 

(U) WoIqhtqo for ConIal Dcputntiot 	IaInIny Abroad a rid Co c at Menfiofi in Contidi1tat 
c 	

coidS  t 

The 1v1i5flS ontained in this MKOWS 0 t$ F to ? 	
I &'83-E t'! dated Oenbe $ 983. road witt) 14 

No. 20)14/ i&8G.EIVIE 11(0) doted Oceembet 1. 1 8 	
tlI COn11nUC to be anp:abto 

5- '-- 	 . 

\\( iti)Spect&t t0uty Al lo wan ce 	 ted to the 
Ccntrr Covrnrnni Cr,,Iafl er'iOyC c ha.n 	;.0 ruin 	aIt!er 	abui.t' and pos 	 5pCt'Cit 

Teiuics ri th Noritu-EasiPIn 	 du 

	

NeUion 	alt be ';uTi th 	 O(CC t tti mtC of 12 5 tiN 

rent of;heir bask py as prnd in this 1. udsiris 0 ft tb 20014/1 '9O-E tViE 11(0) dtd Dcourt:N I. 

1938, hit wit ho 	any eutng c-n its quorltuu 	
ui otiu.ru '..d Incc citing of Os 1 cCO pci rnonttr Cu mt\ti,' 0 

force 	ai no'iongor be 00bcabtc ;d the condition that the 	
reçate of the Sp.dat )ulylAttOWaIitC plus 

	 Ki 
Spi PayuOeputabion çDut') Atto.iaflce, it a(Ij, iul riot C/Ci 1 s I COO pci rronth satl also be dipesCd 

vuuh CIhCr lcuns iii crdt'Ofl cO LI unt ih ci ut of 	
'O 	h I' to e 	coi no' to La 

applicable. 	 -. 

in tCun'!3 of the c(de; s cbntairied in lidS f1lltr 	
0 ft NO 20022/21890 11(0) dated May 2. 909. Ccntul 	

u 

Coc'r nt Cuiuuua errpto,PL hiii 	a 	hat 	cc Lu 1  1, 1 '1usd 1 	e n th uvJa a 

& 
 I 
tticd,or nd Lashad'itCep Gucups i Islands ore presently entuttod to 

ru ttarid $peCiat 	c iflee at  - 

va ,
n rate i lieu of the Sneciol (Out,') /tlownr ii; e ad,uu;r't>be ui tIre I :-ulh En stC'fl. eguon. 1105 AiWnflC C 

fiat' C 	uuflO lobe ad 	ht 	uruf, 	r C( 	r 1 H 	em w 	
tic 	niP 

ralps u pesc;ibed for lh differ Cnt 	Thed at mc di thu 0 t4 dat") I. n -, 24. 0R9. but w;thout any cuNii) 

on its rtafltulfl flut Ao',arcC 	tt aSO lucrtc'dOiit' be tcrr;td as t,t,uuJ
(fiutv) 	wlt1CC Separate 	. 	

S 

ordtun ta 	to thi ,lto ance h w 	Y Ni I 	I 	f' , r 	( 	u o t7(i) c, 5 mti) U iled Jut 7  

17. 1I8. S 	S 	 - 

Aticuitfl a also iiriutd in this COtiI15Ct)u1 to t 1 t 	t;ututC.tO"u' Cu(!C'S c0,.t;dnOd a thk M,ntstt,' s 0 1$. 1.0 

511(1) dated Jar, an 	12 10 	Ii ft tut 	tutu te V 	l 	1')tC nt 	uI, I,' IC )CCI 	i hit 

Central Government emnçuyCCS pact ed in s0r.5 in thu I lutttEn SteIn 000I1 but at 	
tO thOSe posted to 

scr c in ttr 	p('lrntln 	obar iIVJ La had 	p Grout ut I 

	

- 	 S 	 S  

lei 

ADVOCATØ 



p. 

- 	 I 	
\//\ 

cil Ccr1lorrs1t0r Aflo' 	nwink 

in rr:garJ to revision of tie çpfç; it 
	I CoI;,! 	src)l 35 

• 	 AftO/3flCC. Pad Ctat' Atf. 	
i;e, lib;ti 'ic;j 	'• •,.HICC. Cr 	re.Ite I lift Cv 	f)c 	.rtory tI',ace, 

. 	

0 

• J$IC_ VItiILh 31C t03iO •5NCdtC. have 	Ie :uI':l? iicd or 3;C mider I5IC ba5'd on IIrC 

/ 	f G )1 crnrricrIt dLu'v S 	tIi 	iiiIn 	ire s of tt° I 	C 	it P/ CoIrnlIiS1On ti I ifnj to 

alk'3nCCS. 
I tlCSC or(erS 51i3II apply tü it IC ekjb'C Cof COVOJ im'iflt nptoy CS posted in tire spcitief 

lrnds and LstI3dv.0 up ishi' ids. dupe irding 
- 	 ihi'i rin. 

ic.c.a.titics in thc NohSiCm iuy'. 

on tic area(s) of their posting aird subject to he obser 
1:11 .e Ut tIc fur ms nd cont1OnS 

Such ol those employees who are eritittd to the Spet Duty AttovarICC or the Island 
SIICCIaDUIY1 

A!kj,',nnce shalt utsobu entitled, in nddition, to the Sp'iai Cor flS3tOI Atlov.'3nCC(S) 
as 8drnissblc to 

them ir\ terms of these separate .otders. 

Centrf Government employu 	irtittd to S pec iat CcnY s3tory Alow1iC5. 
separate orders in respect 01 

whih are yet to be issued, win continue to dra n such at'ow3nC 
	at the exiSting rates with referenCe to the 

/ 'nconal' pay which they would •ha'ie dial) in ure a pphca0.tC e.rcviscd scafes Of py but 91 the jn1IOdUCIOI 

of.tKe corresponding tevised catoS till tire revised orders re issued on the basis of the rccornmendahons of 

ffe ith Central Pay ComnrrissiOn and the f)erCOn. 
Goycrflfl ent deiSrOnS 

R  

Trefling AfloVIanCO on.Fir St Appoiirf1flC1 

Th existing co CSSiOflS 
as provided iii this 1,lirIiiC,'S C f lb. 

2C0 4f3iUJE IV dated December 4. i983 

and further tiberalised in O.M. to. 20() 4! 
E.fVi5 tt(P) dfli ed December 988, 5f\tt continUe to be 

apitic able. 

Trrtotfiflg AltowanC o for Jour no'(s or' TranSfer 	
Mileage for Ti n nspQrtatlOIl of Personal Elf octs 

onr3n star; JoIning Time with Leave 
Th existing picviiohS as contained in lhi 

Ministry'S 
0 M. Ito 2001 6l3,hi3E.tV.d3t 	December 14, 1983 

hit continu.O to be apphb1c. 

(6i)Lev0 Travel Concession 

In lCrmS ci fire existing provisi0n as cprnt3ir)i.i in this 	 0 ft. No ?OOi$I83.E,1V dated December 

14, 1983. the Iolto'ain9 cptions arc a'.'ailabie to a govcrnrrrcrlt er'iant who leaves 
his lanvfy behind at tle old 

trC.3rkfuarters or another etcctcd piece of icidehCC, and v,ho has rl vnifed of trflsIC1 lraveltin9 arrowarc 

• for the family 

(a) the governmel't Sr riflt can 0/311 of the lcav travel COICCSSI0hI lot journey to the home To'vn once in 

blc 	 "i period of t 	
years under the normal Leave Travel Concç5i0fl Rules; 	

0 

In 

• 	

0 	

• 	 OR 

(b) in lieu thereof. th government 	ivfll 	
n avail of tho faciity for hinsei)et5eft to (ravLOiA- year 

from the station olpostiny to the h-tome Town or the place where the famity is residing and icr the taiiy 

• 	(rcstrtcd only to the spc'Je and t';vo dependent chtidrn of age 
uplO 18 years in resicct ol sons and 

up to 24 yearS in respect of daughter s( 

StatlOftpl posting.'- 	 - 	 - 	 - 

iliese special provisions I
O U Continue to be applicabte. 

- In addiIirr. Central Govcrnrrrerit erntl7CCS arvi ther ! 
mi-ties  posted in these territOries shall be entitled to 

avail of the Leave Travel Concession, in emergencies. on two additiorr3l 
OCC3SOIlS dudny their entire sCiCC 

camer. This shtt be terried a ErneryenCy PasagO CcncoSSionl 
and is intcndod to enbfC the Central 

Gc'erfl1eflt emnptoyees arr'or their families (Spouse nd to dependent childrenl to travel either to the 

bore town or the sIatn of posting in an emergency Ibis 
trIl be over and above the normal entitlements 

of the employees interrr'S otthe 0 ft. dated Oecrnher 14, 1983, nn'Jthcti'0 0dditionap3S39CS under the 
EnrgetrCY Pasye Concession 5t131tbc availed of by the ntntled riiodc aid class ol trvCt S dmiS5jbte 

Uret the normal Leave Travül ConCflcSion Ruts. 
Further. iii rnodtfiCatiOr of ttia orders conrfaired in this Ministry'S O.M. No. 200 4116/80' E.IV/E.0 B) dated 
Doriiber %, Otfcers dra.'flg pay Of Ps 13500 and abve and their families, spOUSO and two 

dependent ctritdren (up to 1 0 yearS iii r aspect of SOnS arid rip to 2 yOatmS in respect of aughIrs1 wilt be 

penittod to travel by air on Leavo ivct Concession between Agaiiat1AiZ3Pt133b3 in 
thn North East and Couffa • and 'icn 'ersa: between Port Blair in the Andamafl & Nicobor Islands and 
Ccutl'Madt0S and v:o versa: and bet,ai Ka'aratii ill fire La5sh3d.eCP fstand and Cori1r and vice 

vea. 	 - • 	 0 • 	 • 	- 

MTESTED 

4DVOCAT 

• 	' 

? 
tç  _i 

• 	r 	- 

own 
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V 
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	 . 	 . 	. 

. 	. 	 . 	 . 	-.. 

• 

I • (vi) UId on Educ 3UOfl A,/1C0 r'd Ho 	sutcJy 	 . 

: 	/ 	• . 	T) 	xifl9 prOV)OFS 	COtICd 	S 	ir')CJ OJ. 1b 2 3 ' ,1!:'3.EJV U.ltI:(J Dt1t:ctltt 4 
.VA  

hU 	nlinUC O Uc app1.1lc. The 'o' 	
t CiI':n EdtctO d1)v'CO (t Itt SUt)UY ''"J 	 : 

I 	: 	rcii.e 	fl thc Dcpnr1nct oL e:sOl flC 	
Ttain'j O.. No. 2 10 7/ UY7 .EsU (A1vi;ttCCS) I:t('J 

JI'C 7 	• 

I 	, 	 1 	8. the Allo,Y3flC a'd Sub&KIY 	be py1C 	thu cvcd rnothiy rIC (ii I1 	00 ;id fl 

opcc1iVey per chk1. 	

: 

I 	(ix) RcnUOfl of Goveinmont AcCOmfflOd.3tb01 3t lhc Last S.tIOfl Of PosiiiiO 
	 . 

. 	T1 Iacty ci c(enL 	ol Govcrfl;flCflt flCCOI!WO(J 	UtIW3 	ttOflOI pOi'j byh CIt)tG2vChn 1 tct 

I 	. 	
er3pIOyCeS posted to the peCl 	Cif10rC 3fld whOC IOTitC CO1tUUC tO SY t %tIt 	1iOfl 	DV!)b' 

In terms ol tne ocdors cortined In the 0t&thiIO lns% 01 \ /o 
	& HOUS"'9 0 M No 12 .  O3/24 /7 7  Vo Vt 

• 	' .S 

 d4ed FebcU3 	
12, 198, as amended korn tmC to tflG. Tiis fcCiIy sbIl cOnnUO to be 

vilDblC 10 the 

elibIe Ceni& Govcrarnert em;yCCS posted in the 
crihESCtfl RCYtOfl. Andarno & Ncb( 

: ar Laksh3dWCeP stnd&. In pnr I heC ocdCS UCCflCC Fee toi Ue acçotflI30 so 

teined willb recoverable at the appticabft ao:n'at rates in cases where tire 
3CCO lflOd3tl0t is below Ihe 

lpc to which the employee i nti1lcd to and at ore and a hall times the afl)ticabte normal rates in cases 
where Urn entitled typu 01 accOrmflodation has been 1tned. The faciliI/ of retentiOn, of GovernrI'C't 

aomrnodal at the last station of posting will aso be admisSb!O for a period of three years bjond ih' ; 

nm3l perrnissbIe period or tetcntiOfl of Govrrrrrent 
a cco n,odatOfl prescribed n the Rute. 	 V 

cx 

House Rent Allowance for ErnployO5 
In Occupation of Itied Private ACCOtit0datb0t 

The orders contained in I iMinisl5 Q.M. No. 
O1CII1E,Il(B)184 

dated March 29, 1034. and xtndCd tin 

IVC 
fAinistS O,M. No. 2OOt4flcCC'E IV;E.11(B) dated December I. 1958. &hil cOn1tUtlC to b applicable. 

Retention of TelephoflO Facility at the Last Station oh Postin9 

As provJed in this MiniStS QJA. Ho. 
2O1Jt8E.lVjl(B) 

dated December 1. 1908. CcntaIOvC1tt 

OPplO ecs who are ehqiblc lot terdenal tcleph 	s ny bc PCI' mtod lu 
rct)tfl their ,drnti,l teIcpl or 

LThetr lost station of posting provided th rentOl 
ard tlot 1  r cI 	

es inc paid by the concewcd emplo' cis 

1hmeset/CS 	

r 

(xnl)Modicil Faciltilos 	

1 
Families and the eligible dependants of Central Gave:nmeflt employees 

whO stay behind of ho previcUS 

stntnonS of posting on the employees being postJ to the specified IcuitOfieS shall continue to be eligible to 

aail of CGHSlaCilitieS at stations y.here uh taifitiCS ate available. Dctaied orders in 
this reatd will he 

issued by the Minist of Health Family Welfare. 

3. The President 	to leed to deckie that these rdpt5, 	O tr a tirny relate to the Ccntrol GoVCt11c 

employees posted in the NorthEastern Region. shalt ats he 	
nnjt}('S mu1ndis to the Civilian Centi& 	f 

Governrnnl employees, including Olficers of the All India Se.ices, potedlO 5ikinni. 

• Tcse orders wilt take etlect horn Augist t. 1997. .4 
5. In so far s persons seniing in the iJian Audit an 

Accounts DeparIment are concerned, these orders issue 

• • 	after conttalion with the ComphoUer and AudiOr General of India. 

6 	ndr version ,rll follow 

I 
(H.SUt1OER RAJAN) 

JO(7( Secictary 10 tine GoveinmOflt of India 

• 	To 	 . 	 .. 
• 	

All Mistriesep3iflflt of the GovCrriflCrit t lnda jAs per slar.dard DiSUibUti0r Lislj 

Copy twith usual number ot spare copies fcrviarde'J to CAG. UPSC, etc. tAs per sandard ndorSerflCmti UstI 

Copy also f0iarded to C1rel Secrla And 
iman 0 Nrcoa Isli ds md AdmnlStrOtOr, Lakshad cep 

q 

30 

\ b 
110 

ADvoTø 
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4ouRrcAsJc 	 4 - 
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c, SS 	 C 	 - ,. 	 -•--•- 

' •'•'i;'4,:•' 
	 ••'- 	 V 	 •' 	-- 	 L_,IlIeI 	ccictaj iu 	 • 

:r1 ) 	 (L 	Sct1O1t) 	
/5 

: 	 SpuLliti (Duly) Mo 	 C1vIiiii 	 or tlII 	 / 	f 
C' 	 ( 	 C•o%'c flI)CL Serving in the State nnd lJJIlon I Cl I I(orlt. s of No (Ii fv  

ni:: 	Rcgion'L iegiitIIng 	 /$?fr 
; 	 Ji 	

44 

	

:'• SS1Drector310 may kuully refer to their UO No. 42/S813/A 1 /99(1 8)-  2369 dttj 	t 	, 	) / C 	tiJt 	' 	44 	 t5 	 -' 

	

7(, -':'' •,- .• 1 3163.2OOO• on Gio oubjcet iutioucJ abow. • 	 •• 	- 	 • 	/ 
I 	4ji4 

C 	2 	fI1OI pQflt9Øf (IC)Ul)t V 1.(1 by SSfl in their 'UN No 421S'-'.13/Af199(I 8) - 5282 	 1 
I 	 (1 tOci 2 9 1999 ii tvo been 	unitic1 Iii cotuii1(ioi 	'i1h oui nt.,gr tLd I inz..c 

of Finance (l)p 	nnt of 	enditun) nd 1 uiflcaUoit to 1ltt. I' 
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41110 lIon'blc SUpIC1'nc Court in thur Judgment 

( t 	dciiveicd on 26 11 96 in Wnt Petition No 794 of 
1996 held lit U civdi Ut unployc-n who have All 

1 	india U ansfu Ii ibility ai eiititkd to tile gi n 
lDA On btaitg poIitL(t to any itt 

l" 1! 1CgtOii It Oi1t Otiltci(1c4 111(1 I 5_gioll and iii tIlL 
blowing 	'ntuition 	vhcthcr 	-t 	Cenli 11 

QVt,t Iii1.Ont Cillployco VOU11.1 bc tJigiblu lot 
: ' • 	gcaiit Of SUA kccptllg Ht VCW tlic Cliiftctiioii 

- : - 	' 	' 	• 	iSUCCI by (Lie lvii tiIi'y of 1111iiiiCc vklo their ti( ,) 	• 	 • 	• 

No 11(3)195 L ll( dated T 5. 97  
A perton bc1oiig to oulsick N C Region but hc i No 

I 	flPJ)l)Ii iltici tIIId on, Iii -fit (i)t)fJjtI1ltit  iii 1)OHIL(J Jti 	lit_ 
't 	l 	i' 1Cf,JOfl 	ilIlLi 	i( ll.CIU)Ii 	flit 'nigh 	ilii LI I 

I 
 

movilholoilt I)Iic4l 011 tIt(, I 0(1 i,It;i)ciil 11111110 on all 
- 	• 	, 	• 	- 	' 	

• 	liiflit 	biislti 	IIIICI 	liiivhii 	8 	CoitiiiiUii/Citli'Il 	 • 	• 
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An .dnployee 1atiuig Ii ant (lie N IL Reiioii I o 

-• 	- ,- '. 	• 	: selection on the basis of- an All India recruit-mont 	 -• 	 • - 	• ' ' •, 
- - 	• - 	test and borne on the Centralised cadre/service  

common - scluoilly on luSt 4 1 1)POultiflCflt 111(1 
44 	O tcd ui 1.h., N L R.gioit H 1ii' tlso All liidt ' 	

Transfci Liability .  
( II An cm)Ioycc biongs to N C Region w ts No 
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J 	Lv 	t-U1A Ot tipost: (puo to tmt ol DA wic 

I 	1 	Mmitry of}13rnrncc OM No 20014/2/83-12 IV 	 \ / 
I 	I 	'dnt(4 142 	3 f  jnd 20 4 87 id with 0 M 

	

I 
/ / 
	20014/1Q6llO3) d4tcd I 12 198) but 	 A#f 	

(\c 

; 	I 	• • 	' ' 	
post'c.adic ws ceiitt1id with 

f I 	• 	cornO'• 	'pnidrl(y • 1i!t/prOfl1O(iOIAll 	•lndia  

	

fl  fcI1UThth1y 
1c oil huit; contuluing in U 	4t:;4 	' 

	

NE Region though they can b ttansfeiicd out to 	 \ 	I 

	

ouid the NL Rcgiou having All lnd;t 	
/ 

any&laco
TransferLbiity. 

 

iii) 	An employee bAong to N L Region and YLS 

	

1 subsequenfly posted outsldL N E Regiot Whethet 	 / 
At.

h will be c1igblc for SDA if postc&traitsfcncd 
17, 	

to N L Region lie is aL3o hiving a coLlun011 All 

India scntonty and Al IndaI11nfC121titY 	 -- 
t 	iv) 

 

U. 1unployt. hailing from NL Rgioii, posttl to YES 
NE icgion mU thy but 	t)tiqOtAi1ly ii nuifi d 

oLt of NC Re,iou but rcposcd to NI Rcgion iuici 

• 	v) 	The MOF. Dcptt. Of Expdr. \'ide their UO No. in a8e the empicyee 
11(3)/95-E 11(13) dated 7 6 97 h mc Janlicd that a Ii tiling 	trom 	NE 

• 	ITmCrC Clause 	thc appointment order to lhc effect icgion 	is 	posted 
that the peison concerned i liable to be within NI Region he 

tianiferrcd anywhei 
in India does not nnk lum is not entitled to 

tAigibl for thi giant of SpLual Duty AIlowaUL SDA till Iu is ont 
ror deteimination of this adirussibdity ol the DA UiIlMfLned out of 

to any4  Central Go"t Civilian employees having th it Region 
l . 

All Ind1a Transler Liability will be by applying 
tests (.t) whether recruitment to the SeiviclCidie 
fPost has been made on All India b'its (b) 

• • whcth9r promotion is also done on the basis of 
All India. Zone of promotion based on cOinhilOn 

Kcnionty for the ii.iiviccIeadre/Pnst es a whole (c) 

• in the case of SSJ3IDGS, there is a common 
recruitment systeni made on All India basis and 

piiiiOtiOiiH. are aIo One OIl IIIC l,a.sis of All Iflilta 
ConunOn entoi tY I 1aUG11 on IIR 11)1 )VC 

critcna/tcsts all cnl)lOyCCti iciiitC(l on the All 
.J 	India basis and having a common seniority list of 

I 	All India bans for piomotion etc 'ue ehigibic for 
thc giant of SDi iucspCCtiVe of the fact that the 
employee ltai. fioin N,E.licgion or poLed to 
N E Region fiom outsidc theN E Rc2,ion 	- 

vi) 	Bacd on point (iv) above, some of the un113 of It h m ilicady been 
SSB/DGS have authonscd paymuit of. SDA to cl'u tiled by MOF 
cUte employees, hailing from NE Region and that clause in- the 
posted within the N.E.Rcgidn while in the case of appointment order 
others, the DACS have objected 1)aYmcnt of SDA regarding All india 

I 
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4.DVOC 
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Air 

Bend It 

IOCInp1OYCe hailing fiom Np 
/ 	 C' within the NL RCfl01l 111 CHpc.A.EIVC 01 th I ict th it 	tiot iii ike him 

/ i 	4' 	 ) 	dicir ii anfc 	ii bihty ii AU Ifidi 	I r mwfer Llil4lble br grant of 

/ 
I 	 Liability or othuvisc In such cases whtt should SDA 

f 	/ 	.
the noon for payment of S1)A i.e. on fulfilling the 

	

Ii 	
ciiteua of All 111dia Rcci wtmcnt I est & to 

..$ 	/ 	 l)iomOtlOIl of All mciii Common Scinority bisis 
having been satisfied are all the employees 
E.liible for the giant of SDA  

vu) 

	

	Whether the payment macic to some employees I hc payment made 
hailing trorn NE Region 'md poskd in NE Rcgion to crnployces hatimg 

4-  ji be rcco.crcd 	cr 20.9.1.994 i c the d ite of horn NL Rcgion & 
it s;i , decision of the 1 Ion' bic S opt cmc Lout t uid/oi 1 u4ILd in NI Rcgion 

whether the paymcnt 01 SDA should b it11wcd t ,vered horn tJe 
to all employees including those h iilmg fiom date of its p iymcnt 

1 	 N I Iiqton With ct lcd Ii 'nn the d 'Ic 01 (hcu It tiiy also bc added 
appointment if they lnvc All hidii 	It itiski th it 	the 	payment 

- 	- 	Liability ittid inc PIl1itc(I on the 	of ,\hI 	iiiadc. 	• 	14) 	tiic 
- • 	- - 	India Coinnion Seniority List. 	 iiiehigjbhe 	Cl1iI)lOyCe 

from. Nt 
•1 	

. - 

	 . kegion ari .d posted iii 
NL 	region 	be 
iccovcicdfi'oin the 

	

A 	 d tic of 1), iyinciit 01 

	

j 	 t uict 7011 Sept , 94 
whichcvcr 18 1 itcr 

3 	1 his tusues with the concuri cncc of ilic Puianci I)iviaion, C-ibinct 
Secictanat vide Dy. No 1349 dated 11 10 1999 md Ministry of 1 mance 

- : 	(Expcndiurc)s I.D. No. 120'h/E..fl(B) dated 30.3.2000. 	 . 

• 	• 	 . 	 • 	Sd!-.. 
• 	. 	. 	 . 	 • 	 • 	•. 	!IIe&11e 
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)i 	''1 	IA 

i 1 	51w it S Beth, Ducctoi ARC 
, 2 J SluRP Kureci, Director, SSB 

:4 1 	 Un t;  (RcId)O S Ut) in, IC, SF1 
I 	SIn S R Melira, JD(P&C), DGS 

- • 	• 	5. 	Shri Asliok Cliaturvcdi,JS(Pers),R&AW, 
- 6. 	Slul B.S.GiII, Director of Accounts, 1)ACS 	• 

7. 	Siui J.M.Mcnon, Director Finance(S), Cab. SecU. 	• • • 	- 
5.. • Col. K.L. Jaspal, CIOA, CIA 	• . 	• 

• 	• 	Cab. SccU. UO. No. 20/12/99-EA-1-1799 dated 2.5.2000, 
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7 	Cenira Adm strati  veThbu. 

To 
The Deputy DirectorMmn) 
ShrI 'J C. Sekhri by .nairAe 
url.iCatlOfl tivsicn, 

Pat la HouSe, 
New Deihi-I100CI. 

(Through the.  

09 O' 

Guwahati Bench 
rrr qi*,• 

3ditor-cum -Sr .Correspcndent) 

R'2speCted Sir.9  

I have the hour to nrorn you that accrôti 

ic hnet 	rcta,Iates Dy.No1349 dated 11.10.99 nd inistry 

of rinaiIc2 (E 	aiture) 's I .D .No.1204/E-1i T3 )/09 1ated 103.2O0C 

(co:g eric3osed' I i entitled to g e t. the ST)A. In the aboie 

1rica..io it cleaLly mentioned in S1.No41II & IV that an 

empljet of NE region who is transferto outside and again 

returned to NE regton is entitled to get the 5Dt. In this 

c o r 	 v Ou Id 1 ute t o inform you that I was pr cm ot ed t 0 
JSK at curni tore,Pbiticns Divisi, New Delhi vide 

V . 

	

orcer NoA-12C26/5/6e-Aduifl.I ctd 	& o. 

12U26/5/S8FQ)fl. £ Q 6, 7.1988 (copies enclosed) and served 

there as JSK frc 4.7.1988 tO 31.8.) 988 and again transferJ 
oac t Guwalzati vide division's letter NO.A*12026 /5/88_Admfl1 1 

ted 3O888 fuirilling ctiteria of th? So.UI & TT Ø  

I therefore, request you to kindly look into the matter 

percoia1ly and arrange to pay te BDA according t ol my entitlei,  

-t z' c th earllest& for kind consideration in this regard 

would be highly appreciated.. 

• 	 Thnking you, 	 V. 	
• 	 . 	 V. 

Yours athf1'y, 

- 	 V  
• 	 . 	 . 	 •Vfl 	

i 	 . 

	

( M 	C. 	•. 	
V 

Clerk GradefL 	V 

Dated. :1-2001. 	. 	 Yojna (AsSarnese),Guwahati.. 

• 	Yojana Publications D:Lvisicn, . 
Iinistry of In fo mat ic & T3rodcating, 

V 	Nau Jan Road.., anbazar,Guwahat 	V 

ITQ.yh/Egstt/5/2001/2C8 	 Dated:1-6-.20C01. 

Forwarded to the Deputy. Director (Admn.I),Pub1ictions Divn 
Patiaja riouse, . New Delhi-1 for informati:ci & necessary act±on. V 
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ANNEXURE-4 

r / \ 
F. Noll(5)/97-E 11(B) 
Government of India. 	: 
Ministry of Finance 

• 	 Department of Expondituro . 

Now Delhi, dated the 29th  May. 2002 

Subject Special Duty Allow&nce for civilian employees of 
the Central. Government Serving in the State. and Union 
Ter.ritoriesl of the North Eastern Region including Sik•kirn. 

The undersigned is directed to refer to this Department's 
• ON No. 20.014/.3/83-E.Iv dated 14.12.03 and20.4.1987. read 

with ON No. 20014/16/86-EIv/EII (B) dated 11.12.88, and:OM .  
No. 11(3)/95-EII(B) dt. 12.11.1996 on the subject mentioned 
above. 

Certain incentives were granted to Central Government 
employees posted in NE r.egion vido ON dt. 14.12.83. Special 
Duty Allowance (SDA) is one of the incentives granted to 
the Central Government employees having 'All India Transfer 

	

• 	Liability' . The noces3ary'clarification for detrmining the 
All India . Transfer Liability was issued vide ON dt. 
20.4.87, laying down.that the. All. India Transfe.rLiabllity 
of the members of any service/cadre or incumbents.of any 
post/group of posts has to be determined by applying the 
tests of recruitment zone, promotion zone etc. i.e. whether 
zecruitment to service/cadre/post has been made on All 
India basis and whether p.romotiori is also dcne on, the basis. 
of an All 	India .. conunon seniority list 	for 
service/cadre/post . as a whole. A mere clause, in the 
appointment, letter to 
is liable .to.be .transferred.any.ihere in India, did not make 
him:eligible• for grant of Special: Duty. Allowance.. 

Some employees working in NE. region who were not 
eligible for grant of Special Duty Al1owane in accordance 
with the orders issued from time to time agitated the issue 
of payment of Special Duty A.11.owance• to them before CAT, 
Guwahati Bench and in certain cases CAT upheld the prayer 
of employees. The Central Government filed appeal.againt 
C7f orders, hicn nave been cieideJby hThupremo CouzL of 
India in f avouZfJöf. The H(Dn'blo Supreme 
j.udgement delire 	20. 9. 94(in Civil App lN3Z5JT of 

	

• 	1993 in the case of,UOI and Ors V/S Sh. S. Vijaya.Kumar and. 

	

• 	Ors.) have upheld the submissions of the Government of India 
that 	civil 	 1Oytos whohavc JUl mdi ' 

	

iiityar are ontitlod to the gr an Lof 	oc ia1Duty 

IT 

A . 	

• 	 : 	 • 	 • 	 . 	 . 	 . 	 . 	 . 	 . 	 . 
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Allowance on being 
Eastern Region from 
Allowance would not 
in the appointment 
Liability. 

posted to any station in the North 
outside the region and Special Duty 
he payable merely because of a;.ci.auso 
order relating to All India. . Transfer 

4. 	In a recent appeal filed, by Telecom Department 
(Civil Appeal No. 7000 of 2001 arising out of SLP No. 5455 
of 1999), Supreme Court_ofIndia h-as ordered on 5.10.2001 
that_this appeal is covered by the judgomo.ntQhi.s court 
in the case of UOI &Ors Vs S. Vi j ay_ar&. prporte,d 

as the case of UOI& 
Ors vs Executive Officers Association Group C i995( 1,-upp .1) 
SCC, 7.57. Thrforethisapeal±s 	 _aLjj o~~e<Lin  
of the UOI. The Hon'ble Supreme Court_furthe ordered tha€ 
wt eve r. amount ha been paid to the_employees Thy way bf- 
SDA 

 
in any eve 	bi eove rfmtorniii1 

Qf.t9__&Ctth.aappea1 haboena1 1 owed. 

In view of'the aforesaid judgements, the criteria for 
payment of Special Duty Allowance, as.upheld hythe Supreme 
So.urt is reiterated asunder:- 

"The Special Duty Allowance shall be admisi.blo 
to Central. Government employees, having All 
India Transfer Liability on posting to, North 
Eastern region (including Sikkim) from outside 
;the region". 

All cases for grant of Special Duty Allowance ilicluding 
'thoae of All India Service Officers may be regulated 

trictly in accordance with the above-mentioned.criteria. 

6., . 	 All the Ministries/Departments etc are requested to 
keep the above Instructions in view for strict compliance 
further as per direction of Hon'ble Supreme Court, it has 
also been decided that: . 

(j) 	The, amount already paid on account of Special 
Duty .. Allowance to the ineligible persons not 
qualifying the criteria mentioned. in . 5 above ' on 
or before 5.10.2001, which is the ' date of 
judgement of the Supreme 'Court will be waived. 
However, recovo.ies, if any, already made need 
not be refunded. 

(ii) 	The. 'amount paid on account of Special Duty 
Allowance to ineligible persons after 5.10.2001 
will be recovered. 

7. 	These orders will be applicable .wutatis rautandis for 
regulating the claims of I1ands Spcia1. (Duty) Allowance 
which is payable on the analogy of Special. Duty: Allowance 

pi 

AtW0C. 

/ 
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Ministry fFiiiaiicc 	-4EcURj- 
Dcpatiment olLxpuidittjre AA 

0• 	 Ncw Dcliii, dtcd the 29' May, 2002. 
Sj 

QLLL4uALi O'-i Nitj 

hf
I  

Special Duty Allowaii o 	r civihnn ciliplu) ccn of tlic Ccntral 
Govcrriem • Scrvin ui the Sttc and Uwon 1 ci iU onc$ of I1ouh 
EatcrnRconinudwgkJ 	 - 

uirs 

	

/ 	 • The undersigned is dirt 	t6 rcr to this Dcpartriieiit' O 	No.20014/3/B).. / 	 ElY dpd 14.12.83 and 2OA,1987 ICEd NitlI :OM No. 2OOJ4/J6/.85.lV/BIL.(B)dn(cj • 	/ 	 i• 	1 12.88, urid OM No, I.I(3)/95n ii (B) dt. 12.1. 1996 on tic subject fflcritlbncd above. 

Ccrtaju inccjitjvc9 were 8ncd. to tcnuiii Govcriiment ernp1oyee potcd in NE rcgion vide. OM dt. 14.12,83. Sped• Dtity Allowance(SDA) is ooe. of .  (lie incentives rántcd to the CCmTa Goveuuntht employees having 'Alt IndiuTraIl3ict 
Liubi.liLy', Tho nCcessaiy caiiflatjc br determluin tija .  All India Trüifr Liability 
was issued vidd OM dt.20.4.87 lairig .dow that (lie All India Trisrc:Liauj lily of 
the ncmbcrs of any scrvicelcadic or iiijmnbeut5 of riiy postlgi -uup of posts has to be 

• dcleniiiucd y apphytn8 • the cst. of ritnicnt zone, plomotiou. zoiie etc.,. i.e 
whether rccnJitnlIerit. to scrviccicadreJpost has been made on All India basis and 
whether promotion is also done on the basis of an all Imidiri comnuton scniorily List for 
the cricdcadreJ1i o5 i as a whole. A mci c cinuS6 in the ahipohilimierit letter to the eflcci 
that the person concerned is hit.l to be tuimif'ciied 1111YvVilci .c In India, did not m,mnkc 
hint eligible fbi the graiiL of Special Duty 4llowaiiee. 

• 	S9 11 1cciilpluycr.3 \voIIin8 irmiW mcidn vhio Were ,  riot, cliRiWc for Lcmnnt  ot' •  S péOl al Duty. Al Iowa ñco In accotd nnc with (lie • or dci a I nucd Liom time to • (liii e •c8tntcd the  issue (Jr Jymncil.t of Speck! Duty. Allowance to them bcfomc CAl', 
Go wati Bench and I r ccii ni ii cases CAl' upheld I he in nycr of crnpioce, • 'lire 
Central Goycrrunct filed appeals against CAT. ot dcrs whmih. have been decided by 
S uprcmc Coiir t of I rid in iii favour of UQL' I1te I ion' UI e Sir 1)1 cute Court iii judgeimiemit 
delivered on 20 9.91 (i Civit.Aipcal tI. :1251 ui 1993 iii Ihic cne • of ,  DOt filld (hs 
V/r Sir S. VmJny 1/1 Illar and U(s) havr upheld thii ubiiii' ioris of tire (lover rimmicrit 0! 
India thut C.. civilian Employee3 who hive All India i't' 'Libihily arc entitled 
to tile grant of Special Duty Allowance on bcimm pusicrl to niry station iii the North 
Eastern Rc1ioni ftori out 5id C the r cioi fthi(1 S peel l Vu y A liown nice 'would riot lie • 	 payable merely bccauo of a clauc Iii (ho appointment order ila1litg to All Immdl 

	

• 	• 	• 	Transfer Liability: 	 • 	• 	 • 

1 	
lii a recent appeal filcd by i'ciccom Dci;ajmirieit '(Civil /\ppcl. No;7000 of 

• 20()1, - asirrg out 01,S LP No, 5155 oF 1999), Supi cure L'otmr t of India has ordered on 
5.10.2001 that this aphrca! is covered by lire judgennicirn ol'lhni 	:minl iii tinc casc oF' DO! 

vs 5. \'ijayakuinar & Ors icpoitcd as 1991 ( 'l.i)SCC, 619  AndhJllnwcd in the case of U01 & Os v 	I.ix.ccutivc Ofliccns 	/\;cirtiw.n ' (ionip .0 	1995 

ADVOCA .  

. 	1. 	1 	. ".1) 
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• 	
. 
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/pp)) 500, 757. Ther'orc, Uis appeal is to be allowed i nfavour of the UOL The 
'.bleSuprerneCdurt flirtherqrdered iTht whatever amount has bceipaid tô.tlie 

mp1oycs y way of SDA wilt not in any event, be rccovcicd [loin thciii Ilisj)Ite of 
d fact that the cppcal has been aHowed.  

tn view of the aloresaidjudgemenu, the criteria ['or payment of Special Duty. 
AJ!QwaRcc, 	upticld by the Supremo court, is reiteri.cd P.3 under;- 

"The Spcinl Duty Allowance 3h1111 be nduiisiblc to Central.. Goeiiinentf 
• 	 cmployçcs having A.11 India Transf'cr..Liability n o posting to .Noitli Eatciit 

• 	 region (including Sikkim) fiozu outside the region." 	 : 

All cases for grant of Special Duty AtlOwanco inciuRii& those of AU India .Scryice 
Ofcc.ra may be r iilated strictyin accordancc ,i1h thaboyo mettioticd criteria. 

AU the Ministries!Dcpai-iments etc. ale icquosted to keep the ebove 
tnstructons m view for Stnct compliance I urtlit' ai per dircctloo of Hon'ble 
Supreme Court, it has also been decided that -  

(i) 	The amount akeady pd on accçunt of' Speciai Duty Allowance to the 
• 	 incli8jble persons not qualifying the criteria wettiond in 5 nbovc on or .bcfor 

5.1.0.2001. which is the date of judgeinent of the Suprcnie Cowl, will be 
• 	vuvcd, Ho\vever, recovcri, ii ar',akedy ndciiccdnot be refunded. 

\ 
• (ii) • The amount paid on accoUnt of Special Vuty Ailowadee to iiiclijibk per soii • 	• 	 riflci ., 10.2001 Will be recovered. 	• 	 • 

7 : 	•Thcs orders will he applicable fflu((11j I thind?.T fUr tctil itilniing the chdnis of • 
itt unda Special (Duty) Allparico which I, piyablo on the rnirflogy of SpCCIaI (Duty) 

• Allowancq to Central Govcuimcr Civitiait cttipluyeep , 	viti in i hi And a ma u & 
1flcoh,ar and Lkliadcp Gioup oilSlnnd5. 	

. . 1 	 . . . . 

• 	8. 	. in tluir app Ii cation to c4nplo ycei of Indian twdit & . Accoutita I) epat t ineiit, 
LheS6 orders issue in coriultation with the Conipttohlc aid Auditor Genci at 1 India.. 

• 	. 	. 	. 	. 	, 	. 	• • 	• 	 . 	. 	(N.PS.Irghi) 
• 	 . 	. 	 Undr:r 	 (ri iinieut of hulk. 

AU M.i ktiics/Depnrtnicuts of the Goveniiiint of 1udi, etc. • 	• 	. 

• 	(j)y(vith 51) ai'C copI(- 3) tu(AG,JPS(_ rir_ ri 	itinl;n it 	1 {)(1iUiut 

Cj 

Ii 	h.. 	• 	 . 	. 

- 	
. 	4 QC J T 	. 	.. 	. 	. 
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( 

u/ 	
To 	

1 'Dvisicxi 
Ttie 

- 	Gjt4of India Ministry of I &3a 
	 2 

	

: 	• 	• 	Fatiala House s 
 . New D1hi.110901. 	.  EL  

	

-- - - 	( ThrcLL pop  

1:qwst f or çnt cf Speciai Dtty Allew  
I 

Rtd Sir y  

I wc.1d like to lay before V ou the following £e7 1inc!z 	, 
for .fv.*r of your Kind consideration. ard necessary acticn. 

Xhat Sir Q  L per Cabnet Secretariat DyoNOGl349datcd 
114109 arid Minitry of 	iarzce(txpndittie) s I .D.Ndol2G/ 

I1jrS)/C9 dated 133.2000(.op, enclosed), I am entitled to 
et1e SOA. In thásabove oi.dcr it is clearly mentiGcd in SL 

r1o.'IIi & IV that an eniplcyee o NE reic who c transfered ' 
.o outs.de and again returned toNE ragian is entitled to get 
heSDA. In this connecticn I wclU lLkO to inforit ycti that 

proted to JSK at Qirrent Stor 	thlictis D1viscn 
New, Delh± vide dlvis±on°s order ro.A1O2f8 	nzI c.tt.cI 
33 1988 & Nod2 026 /5/88/chrni.T 	i. 	77 ' "ie enclosed) 
&jid again trAn!ered to Guwahati Vide.divisicnoslttr No 
A12026//8Adn1,I dat&1 30.8198 fili'i1lng cr.tr1a e -. 
t 	S1,NO,IrI & IV. In tiüs 	 I had uttjtted a 
representaticn to ODA forwazded vLdo th IS office letterNo. 
Av d4ted 1.62001. But I have not heard 

abcxtt 

I threfore, rcquest YcU to kindly lo.c intothe nattr 
porscally and your good Official arrange to py the SDA according 
toiy cntitlxnnt at te earlict. Your Zthd ocnsideratjc in 
ihTrard would be highly appeciated. . 	. .. 	. 

Thanking yi 	. 	. 	 . 

Ycur 	ithfl1y 

	

• 	;••-• . . 	 . 	 .M. 	•CDas) 
Ad Xi .................. .............

S  
YoJanat Abjjcatjo 	 6jj 	: 

Ministry .ef Iafornatjc . 
Naujan 	 . 	. 

I'o, k A/Es st t /5/2002/216 	 Dated 

	

ror,di to tbe Director fl&b1icatj 	Dvjs 	•Patjala Nw Delhj.1 for inforinaia & ne.cessar) acj 	. . 

t 

	

V! 	 /A'4 	h(4èS 

tE5 r VD /  

. 	... 
ADV0T 	. 	. 
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:istereci,. 	. ;. 

H• 	r 	 . 	: 
. . 	The Djrectr 9 	 . 

r 	Pub1icatins DLv1Sii, 
Gevt • Gf mdi a, Mini. St ry of I &B, 
Patiala HuSC, 
New Delh).-110001. 

	

. 	. . 	( 	hr.ugh proper channel ) : 	• 	: 	•.•. 

Sub '- Prayer for grant of Special Duty. A11wance(SOA) to Sri M.C.DaS, 
•Yojxa(Assamese), Q.twahat.i  

Ref 3 Earlier applications N,.YA/Esstt/5/2001/'208 dAted 1-6-2001 : 
and N.YA/ESStt/5/20O2/216 dated 8-72002 an the ab.ve subject. 

Respected Sir s  

With reference to my earlier applicaticns mentined thtve, I 

would like t e ly the fellving few lines for faveur of your kind 

consideration and necessary action. 

that Sir, the DFD wide its orier N..12026/5/6B-Ad!1r.I 

dated 3-3-88 ronoted inc fron* 3-.I I to the pest of' Jinior St orekeeper 

and transfered to the Current Store of the 14+rs. New Delhi.1ccording1 

I have assumed my new charge of Jr.St,rckeeper at current storO, 
Frs. New Delhi on 47l988. this was circulated vide Hrs. Ord 
NC.frr12026/5/,88_A.lmfl.I dated 6-7-1988. Hwever the I3rs. vid ordtr 

No.A-12C2ö/5/88-/dmn.I dated 3Q-8-1988 reverted me'to my ubstthi 

t ive post of Clerk Grade -I I (As same Sc) and" pest ed a1 t he office of\\  

Yo3Dna (Assamece),Gurahati which I joined th effet \fraTl 3018 

Nc Sir, the para 4(f our) of the Cabnet Sedretarlat's ercir 
of even No. dated 2-5-2000(cpy enclosed) ha& clearly Said that\"i 
emplcyee hailing fren NE Region, posted to NE tegicn initially but 

subsquent1y transferred Out of NE egien, but\re-posted to NE 

Reçtteo 	 ri after sometime serving in non NE Regi Rintitled to get 
I•. 

the benefit of SDAI (copy enclosed). 
Sir, under the abwe 1circumstances, I aLentitticd to get 

the hnef it of SDA, I therefore, once again praye you to kindly 

consider my case sympathatically and grant me the benefit of SDA 

NI 	which is due to me. 	 S  

Yours faithfully #  

v-.. 
1 	 - 

( M.C. Ds ) 
CG-II 	\ 

'Pat ed :3-8 -2004. 	 Uzanbazar, Qtwahat  
/ 

/ 	 Yojana, ?ublicationS Division, 
Ministry of Information & Broadcasting, 

Naujan Road,Uzanbazar,Qtwahatili 

Nfi. YA/EsStt /5i,2004i2.83 	 Datd:3,2004.\ 
?orwardcd to the Director, blicatiens Divisiin, Patj ala 

House, New Delhi-i for information & necessary action. 

TE5D 

	

,- 	- 	 '- -s--- DEK4 
EditorcujqSr.Correpondent 

AD 10CATO Yojana(Assajnesc), Qiwahati-1 
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D 	 L c1 c 

Sub 	p1opoSl scLktng dat cation is to whether 
the cmployecS pôstedItrflferrC in.N,E. Rcgio, at lheir.own. 
request fiom outside the N C Region ate eligible to get SDA 	 f 

RndC U.O,NO.Admfl./1(27.)/Shihbo 	22pf Ofhcc of 

	

etere 
	... 	.........• 

Pi Chief Contioller of Accounts (Cntil Lxdtse & Customs) on pre p ig 

there is iko icstt icUon for 5int of SpeLial Duty Allowance to Cenual 
Govt rmployces if tU y ue posted on their own request and arc entitiLd to 
SDA as per critcul tot pymcnt of SUAc&s mentioned in pra 5 of Finance 
Mimstiy s 0 M No 11(5)197 C 11(B) dtcd 295 2005(cOpy enClOSed) Otqce 

_of Pr Chief Controlici of Accounts is adviscd to decide the cases of payment 

of SDA accordingly 

/ 	
(R tcIfl Anmd) 

Under Secretaiy to Govt of India 

Shti ,\ivind Kum i Contioller of Accounts, Gb Pt Chief ContlollLi of 

ALcountS, Centi ii L\diSe Customs, A C R Building, Nw Delhi 

- 	--_ ------------- 	CJ 	fi) 	-- 	 - 

ij 

	

- --- - 	

- ---- 	 __ 
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sttatwe 
- . 	. . 	. 	 9 	- 	 . 	 • 

Th. 
t 	

r• 	
The idclitionalDjrect.or Qenerji 	\ . 

,r 	 • • fltb1icxtions D.jvjsjo  
. 	SocDchna Elrnw; 	 . 	\ . 	.. . G\CX' NwDoihi'110003 	 \ . . . 	 ( Through proper ch . ci 

Sub a Prcyer £pr grant or Special Duty 11x&ce ( SDi) to employee 
posted i± North Easter .Roçiion 	• 	.. 

Ro: 	Erl.er applications NO0YWCSStt/5/2001/208 dated 1O1 
NoT4/Esstt/5/2OO2/2l6 dated 87'-O2 nd Y/ Estt/5/2OO4/2C3 
dated 38-04 on the thovc subjcct, 

Respected Ivkdam 

With &o respect, I am to very sorry to info.rm you. tht 
despite repeated request on thoove subJect, -Lhve-not can  
granted the pecil Duty /owance till date nor get in y 
reply ±rom the Hqrs* in this matters Pbto copies of the .etters 
nailed to the Hqrs New Delhi xe enclosed herewith Cor your kind 
perusalo rbreover, 1  as per S!xth OentrL Py Ommissions 
reconendation orcier Nool1(5)J2Oo8'E(E) dated 2OO2OO8, a11 

lyoes èordng in Region in dirferent dcparxncnts have 
already dravi the SD from Sptember 12O03 awxd) Unfortunately 
we have hot yet been paid the samc Qice ag.in I wo4ld like to 
request you to kindly lock into the matter personally cnd grant 
me he benifit of )A according to my entitlement on or before 
30th ril, 2009, as I am going to retire from Govt sexvice on 
300409 & the açje or superannuation 

Your kind cons..i.deration and riece3sacy atica in this 
regard would be 	rectcd0 

Thanking ou Madan, 

Yours fa3t,uUy, 

(o.Cs 
koounts LC3, Dateth 2O3O9 

Divjs1on.. 
Ministry of Information & Broadcast inç 

K K 13 Road, herzikuthj Qtwahati3 
NOG Y4/E3stt/5/2009/11i 	 Dated233'3 

Forwarded to the /ddlDireor G irna1, PWlications Division9 
S000chna Bhan, New Delhi3 for 1norivati.on & ccssary actions 

AITES,1J 	 (P qrvorty) 
Ilitorojana(saxiesc) 
hen ikut hi, (.twJmt i43 

-v 
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IN THE CENTRAL ADMINISTRATIVE 

TRIBUNAL 
¼. (CUWAHATI 

JA 
O.A. No.209/2009 	

?fl1\ 

Guwhat BE'1 

IN THE MATTER OF: 

SHRI I  MAN 1K Cl IANDRA DAS 	 APPLICANT/PETiTIONER 

-VERSUS-  iD 

UNION OF iNDIA & ORS. 	 RESPONDENTS 

INDEX 

S.No. IARTICULAR 	 PAGES 

1. 	Reply A ifidavit of the respondents  
to the aforesaid applications. 

------------------------------ 

NEW DELHi 

DATED: 22nd  January, 2010 

(RUKMINI DAS GU7A)/ 

DEPOIIIENI 

THROIJGH 

(U. DAS) 
- 	AI)DL. CENTRAL GOVT. STANDING COUNSFL, 

Birubari, P.O. Gopinath Nagar, 

Guwahati-78 101 6. 

pubCat10n 	wafl I 
soo: R 



RE THE CENTRAL 

IN THE MATTER OF: 

UNION OF INDIA & ORS. 

-i 

1STRIITIVE TRIB 	GUWA HA TI 

O.A. No.209/2009 

APPLICANT/PETITiONER 

tm 

-VERSUS. 

RESPONDENTS\ . c wah' 3E 

SHRI MANIK CHANRA DAS 

REPLY ON BEHALF OF THE RESPONDENTS 	I 

AFFIDAVIT OF SMT. RUKMINI DAS GUPTA, DEPUTY DIRECTOR 

(ADMN.), PUBLICATIONS DiVISiON, MINISTRY OF INFORMATION & 

BROADCASTING, GOVERNMENT OF INDIA, SOOCHNA BHAVN, 
CGO COMPLEX, NEW DLEHI. 

1, the aforesaid deponent, do hereby solemnly affirm and declare on 
behalf of the Respondents as under: - 

1. 	That I am working as Deputy Director (Admn) in the PublicatiQns 

Division in the Ministry of Information & Broadcasting, SOOCHN,A 

BHA VAN, CGO COMPLEX, New Delhi and in my official capacity as such I 

am aware of the facts and circumstances of the case and am further competent 
to swear this affidavit, 

- 
V V 

gU S  
o o. (Pdt' 	mri qT( 

pUbltC00n Bhawan I 
Lod% Road 
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c1 

BRIEF FACTS OF IHE CASE 

The applicant was appointed as CG-II (Assamese) in Directorate of 

Publications Division, Ministry of Information and Broadcasting w..f. 

16.07.1974 (Antiexuje - R-I). In the appointment letter dated 06.07.1974, 

(Annexure R- 11), it was stated that the appointment will be at Guwahati at 

present but he may be required to serve anywhere in India. 

Government of India vide O.M. No. 200 14/3/83-E.IV dated 14.12.193 

(Annexure R -III) granted Special Duty Allowance (SDA) to the Central 

Government employees who are posted at North Eastern Region and saddled 

with all India transfer, liability. SDA was granted @ 25% of basic pay subject 

to ceiling of Rs.400/- per month. Subsequently by O.M. Np. 

200 14/l6/86/E.IV/E.1I(B) dated 1st  December, 1988 (Aiinexure R -IV), SDA 

was revised to 12.5% of basic pay subject to ceiling of Rs.1000/- per month. 

Later, the ceiling of Rs. 1000/- per month was withdrawn vide O.M. datQd 

22.07.98 (Annexure R -V). 

As per record available in Cash Section, SDA has been paid to the 

applicant since March, 1988 @Rs.89/- per month and from January, 1989 @ 

Rs.90/- per month upto October, 1989. Recordprior to 1988 is not available In 

the Division. An amount of Rs.2256/- as arrear of SDA was 'paid to the 

applicant in December, 1989 for the period from October, 1986 to October, 

1989. A copy of the Pay Bill Register and details of payment made to the 

applicant is enclosed (Annexure R VI). Afterwards SDA had continuously 

been paid to applicant @12.5% of his Basic Pay from November, 1.989 to 

February, 1997 through salary bill's. 

R,UKMINI DS GUPTA! 
 

Dy. Dir (Admfl) 	
V 

PubliCat0n Division 	t1 

SOOCna  

LO/ RODC1 I  15110)  

New 001,1OOQ I j 	11IifI 
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In pursuance of Ministry of I&B's letter No. 512/ 24/ 93- TV (A) dated 

16th January 1997, an I.D. Note No. 0-26033/ 31/ 95-96/Cash dated 

2 1.03.1997 (Annexure R VII) was issued vide which it was clarified that SIA 

will not be admissible merely on the ground that the clause of All India 

Transfer Liability is there in the offer of appointment but shall be admissible to 

those employees who are actually recruited /transferred/ promoted on All India 

Basis. This was in pursuance ofjudgment dated 20.09.94 delivered by Hon'b!e 

Supreme Court. Accordingly, the case was examined and SDA paid to 

employees posted at Yojana (Assaniese), Guwahati including Sh. M.C. Das 

was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered froin 

the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,1997 

in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was tobe 

recovered for Rs.223/-. However, last installment was also recovered for 

Rs.200/- inadvertently. 

Subsequently, vide their U.O. No. 20/12/99-E. A I dateçi 

02.05.2000 (Annexure R VIII) Cabinet Sectt. in consultation with Ministry of 

Finance have given some clarifications. Ministry of Finance vide its U.O. No, 

11(1) ElI (B) /07 dated 26.02.07 (Annexure R IX) again clarified that the 

Central Government Employees posted/ transferred in the North Eastern 

Region on their own request are also eligible to get SDA subject to fulfillment 

of other conditions. 

As regards applications submitted by Sh. M.C. Das regarding non grant 

of SDA are concerned, it is submitted that the applications have not been 

received in the Division. 

PT 
(,dm) 1  

pub Co 050 fl 

LOdR0a 	?i\ 

j'w eII' 

 

Is iQ 

tr 	1flivaTrbunf 

20 iA?oio 

Guwahati Bnch 
it 



As per relevant instructions issued from time to time, for. considering 

the case of grant of SI)A, the following criteria are to be taken: 

Whether the employee belongs to NE Region; 

Initial place of posting; 

Whether recruitment made on All India basis; 

Whether he has All India Transfer liability and 

Whether his promotion made on All India basis zone was based 

on Common Seniority List. 

Further, the employees who fulfill the conditions mentioned in paras 

(iii) and (iv) of Cabinet Sectt.'s U.O. No. 20/12199-EA I dated 02.05.2000re 

eligible for grant of SDA. These paras are reproduced as under: 

An employee belongs to NE Region and subsequently posld 

outside NER, is eligible for SDA, if transferred back to NER. 

1-Ic is also having a common All india Seniority and All India 

Transfer liability. 

(iv) 	An employee hailing from NER, posted to NER initially but 

subsequently ,  transferred out of the NER, but reposted to NER 

after some time serving in NER." 

With reference to these clarifications, the position of Shri M.C. Da, 

Accounts Clerk (Retired) is as follows: 

C 	 S  
He belongs to NER. He joined Government service as CG-II w.e.L 

16.07. 1 974 and posted in Yojana (Assamese), Guwahati. He was promoted as 

RUKM D¼S GUPT 	
tii 	T1t'ZW 

D D (Admfl.) I 
PUhtC0C DivIS0fl I 	Tfl 5  

SQOCh Bhwan' jitTi i9 

Lodi RO3d I t1i i 
Ne'nP@U1 Ie9 q 

S 	 SS.j 

.5., 

Guu , L cI9fj p 

I. 
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y 	 Junior Store Keeper vide Order dated 03.03.1988 (Annexure R- X) and posted 

at Delhi. He assumed charge of the post on 04.07.1988. He was reverted to hi. 

substantive post of CG-11 vide Order dated 30.08.1988 (Annexure - R XI) ançl 

posted back in the office of Yojana (Assarnese), Guwahati on his own request, 

His initial appointment was made on All India Transfer basis. The cadres of 

CG-I1 and Junior Steno (English/Language) are controlled by Headquarters on 

the basis of commoir seniority list. 

As such Shri M.C. Das, Accounts Clerk (Retired), is eligible for 

grant of SDA w.e.f. the date hewas re-posted to Guwahati i.e. September, 

1988 and up to his date of retirement i.e. 30.04.09. SDA has already beeo 

paid to him from March, 1988 and upto 19.09.94 and from 01.09.2008 to 

30.04.2009. In view of the above facts, the Competent Authority has 

examined the case of Shri M.C. Das and has ordered for payment of SDA 

for the remaining period from 20.09.94 to 31.08.2008 @ 12.5% of his basic. 

pay vidc Order dated 18.12.2009 (Annexure RX1J) 

PRELIMINARY OBJECTIONS 
	

0 

That the O.A., as filed, is factually not fully correct. The claim of th 

applicant that he has n2been paid SDA w.e.f. 1988 is not correct. SDA @ 

12.5% of basic pay had been paid to the applicant from 1988 to February, 1997 

through hi salary bills. In pursuance of Ministry of I&B's letter No. 512/ 24: 

93- TV (A) dated 16th January 1997, an I.D. Note No. G-26033/ 31/ 95 

96/Cash dated 2 1.03.1997 was issued by Publications Division vide which it 

was clarified that SDA will not be admissible merely on the ground that thq 

clause of All India Transler Liability is there in the offer of appointment but 

I
-  
i 

41 DS GUPThI 
IT 

2 8 ji 

o 	
II 	

IV £1110 

PubC3t0fl 	
VISOfl I  

	

soocha Baw I 	

Guwah' 

L0dto 



- 	 6 

shall be admissible to those employees who are actually recruited /tr,ansferred/ 

promoted on All India Basis. This was in pursuance of judgment delivered by, 

Hon'b!e Supreme Court. Accordingly, the case was examined and SDA paid tç 

employees posted at Yojana (Assamese), Guwahati including Sb. M.C. Da 

was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered front 

the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,1997 

in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to bp.  

recovered for Rs.2231-. However, last installment was also recovered for,  

Rs.200/- inadvertently. 

No appeal was made by the applicant against the recovery made by 

the Division vide I.D. Note dated 21.03.97. 

Further, the contention of the applicant that SDA has not been paid to 

him in pursuance of recommendations of VI Central Pay Commission is alsq 

not correct. In pursuance of VI Central Pay Commission recommendations, 

conditions governing grant of SDA were revised by Government of India. SDA 

was paid @Rs.320/- per month to the applicant. The matter was again 

examined in the Division and as per rules SDA @12.5% of basic pay was 

sanctioned and balance payment of Rs. 11952/- was paid to Shri M.C. Das, 

Accounts Clerk (Retired) on 05.08.09 for the period from 01.09.08 to 30.04.09 

vide letter No.G-1 2016/6/09-10 dated 05.08.09 (Annexure R XIII). 

In view of the foregoing paras, the Hon'ble Tribunal may please be 

disposed of the present O.A. as the applicant had not availed the Departmental 

remedies available to him and his grievance has already been addressed, as per 

Rules. llcniri 

SGUPT' 
Dy D. (Admfl.)/ 3i(T (an 

PubCat0fl Division / 	T1 fi T 

Soochna BhaWan I •qTr1 

Lodi Road I 
rn 	i1I 	1 	jIt—i10003 

2R JAN 21fl 

Guwahati 3c.nth 
crm 	ip:fip 
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PARA WISE REPLY ON MERiTS: - 

Para 1 	That the contents of para- 1 are matter of record and need no 

reply. 

Para 2&3 	That the contents of Para 2&3 need no reply. 

Para 4.1 	That the contents of para-4. 1, as stated, are matters of records 

and need no comments. 

Para 4.2 	That the contents of para-4.2, as stated, are matters of records 

and need no comments. 

Para 4.3 	That the contents of para-4.3, as stated, are matters of records 

and need no comments. 

Para 4.4 	That the contents of para-4.4, as stated, are matters of records 

and need no comments. 

Para 4.5 	That the contents of para-4.5, as stated, are matters of recQrd 

and the Respondents have no comments to offer. 

Para 4.6, 	That the contents of para-4.6, as stated, are matters of records 

and need no comments. 

Para 4.7 	That the contents of para-4.7, as stated, are matters of records 

and need no comments. 

Para 4.8 	SDA @ 1 2.5% of basic pay had been paid to the applicant froip 

ivefl 
fliT' 

B JAN ?fllfl 

Guwah Pi1 	2 

I 

puCat0fl 	
I 

Soochna BIaan 
I 

LOd% R08d I 
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1988 to February, 1997. In pursuance of Ministry of I&B's letter No.512/ 24/ 

93- TV (A) dated 16th January 1997, an I.D. Note No. G-26033/ 31/ 95-

96/Cash dated 21.03.1997 was issued by Publications Division vide which it 

was clarified that SDA will not be admissible merely on the ground that the 

clause of All India Transfer Liability is there in the offer of appointment but 

shall be admissible to those employees who are actually recruited /transferred/ 

promoted on All India Basis. This was in pursuance of judgment delivered by 

Hon'ble Supreme Court. Accordingly, the case was examined and SDA paid to 

employees posted at Yojana (Assamese), Guwahati including Sh. M.C. Das 

was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered from 

the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,1997 

in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to be 

recovered for Rs.2231-. However, last installment was also recovered for 

Rs.200/- inadvertently. 

No appeal was made by the applicant against the recovery made by 

the Division vide I.D. Note dated 21.03.97. Subsequently no SDA was paid 

to the applicant upto 31.08.08. It seems no application has been received from 

applicant in the Division and matter regarding grant of SDA could not be 

considered in the Division. 

However, in pursuance of VI Centra. Pay Commission 

recommendations, conditions governing grant of SDA were revised by 

Government of India. Sl\ was paid @Rs,320/-  per month to the applicant. 

The matter was again examined in the Division and as per rules SDA @12.5% 

of basic pay was sanctioned and balance payment of Rs. 11952/- was paid to 

ç T 
RUKMN DAS GUPTA f 

Dy DI (Admfl I 	 wrri) 
PubUcat0fl OivS°' I 947'.ZT9 i111T 

Soochna Bhawa I f159l rT 

Lodt Road I 44 i Z 

Mew Deth - 

Ctrl ImnTrLi 

2 8 -JAN 2010 4  
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rP4t 



- 

Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the p,riod from . 

01.09.08 to 30.04.09i.e. upto the date of his retirement. 

Meanwhile, on receipt of a copy of O.A. No. 209/09, the matter has 

been examined in the Division and it has been found that the applicant is 

eligible for grant of SDA w.e.f. February, 1994 to August, 2008. 

Accordingly, a sanction order dated 18.12.09 has since been issued for 

payment .of SDA to the applicant. The bill has been prepared and sent to 

Pay and Accounts Office for payment to the applicant. 

Para 4.9 to 4.12 	The Respondents beg to state that the applications dated 

01.06.2001 1  08.07.2002 and 03.08.2004 submitted by the applicant does ot 

seem to have been received in the Division. However, the Competent Authority 

has already ordered for payment of SDA to the applicant as mentioned above 

& same is not being repeated for the sake of brevity. 

Para 433 	The contents of the para 4.13 are matter of record and need no 

reply from the answerig Respondents. 

Para 4.14 	The contents of the para 4.14 are denied. Respondents beg to 

state that in pursuance of VI Central Pay Commission recommendatiQns, 

conditions governing grant of SDA were revised by Government of India. SPA 

was paid @Rs.320/- per month to the applicant w.e.f. 01.09.2008 to 

30.04.2009 through salary bills. The matter was again examined in the 

Division and as per rules SDA @12.5% of basic pay was sanctioned qnd 

balance payment of Rs.1 1952/- was paid to Shri M.C. Das, Accounts C1rk 

(Retired) on 05.08.09 for the period from 01.09.08 to 30.04.09 i. e. upto the 

date of his retirement. 
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Para 4.15 	The contents of the para 4.15 are denied. SDA @11 1 .2.5% of q 

basic pay had been paid to the applicant from 1988 to February,1997 through 

his salary bills. In pursuance of Ministry of l&B's letter No. 512/ 24/ 93- TV 

(A) dated 16th January 1997, an I.D. Note No. G-26033/ 31/ 95-96/Cash dated 

2 1.03.1997 was issued by Publications Division vide which it was clarified that 

SDA will not be admissible merely on the ground that the clause of All India 

Transfer Liability is there in the offer of appointment but shall be admissible to 

those employees who are actually recruited /transferred/ promoted on All India 

Basis. This was in pursuance ofjudgment delivered bfHon'ble Supreme Court, 

Accordingly, the case was examined and SDA paid to employees posted at 

Yojana (Assarnese), Gvahati including Sh. M.C. Das was recovered '.e.f, 

20.09.1994. An amount of Rs.52231- was recovered from the salary of Sh, 

M.C. Das, for the period from 20.09.1994 to February,1997 in 26 installment 

w.e.f. July,97 @ Rs.200 p.m. The last installment was to be recovered foe. 

Rs.223/-. However, last installment was also recovered for Rs.200/ 

inadvertently. 

No appeal was made by the applicant against the recovery made by the 

Division vide I.D. Note dated 21.03.97. Subsequently no SDA was paid to the 

applicant upto 31.08.08. 

However, in pursuance of VI Central Pay Commission 

recommendations, conditions governing grant of SDA were revised by. 

Government of India. SDA was paid @Rs.320/- per month to the applicant ;  

The matter was again examined in the Division and as per rules SDA @12.5% 

of basic pay was sanctioned and balance payment of Rs.1 1952/- was paid to 



H 

Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the period from 
0 

01.09.08 to 30.04.09 i.e. upto the date of his retirement. 

0 
As explained in the previous paras, on receipt of a copyofO.A. N. 

209/09, the matter has been examined in the Division and it has been 

found that the applicant is eligible for grant of SDA w.e.f. February, 1994 

to August, 2008. Accordingly, a sanction order dated 18.12.09 has since 

been issued for payment of SDA to the applicant. The bill has been 

prepared and sent to Pay and Accounts Office for payment. 

Para 4.16 	The contents of the para 4.16 are not admitted to be true and 

correct to the extent that the applicant is entitled for SDA from his date of r-

posting from New Delhi to Guwahati w.e.f. 30.08.1988. 

Para 4.17 	That the contents of para-4.17, as stated, are matters of record 

and the Respondents have no comments to offer. 

Para 4.18 	The Respondents respectfully begs to state that SDA @ 12.5% 

of basic pay had been paid to the applicant from 1988 to Febnary,1997. In 

pursuance of Ministry of I&B's letter No. 512/ 24/ 93- TV (Al dated 16th 

January 1997, an I.D. Note No. G-26033/ 31/ 95-96/Cash dated 21.03.1997 

was issued by Publications Division vide which it was clarified that SDA will 

not be admissible merely on the ground that the clause of All India Transfer 

Liability is there in the offer of appointment but shall be admissible to those 

employees who are actually recruited /transferred/ promoted on All Indii 

Basis. This was in pursuance ofjudgment delivered by Hon'ble Supreme Court. 

Accordingly, the case was examined and SDA paid to employees posted at 

/4 /a 
OAF y7/ if L) Dr (Admn) / 	 (wiri) LI I Pubicaton Division / 	ffiqp 

Soochna Bhawan / 	T4-1 
Lodi Road / 

NewD&hj.110003, 	I ft—ii0003 

'Central 

0 
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- 	 Yojana (Assamese), Guwahati including Sh. M.C. Das was recovred w.e.f •: 

20.09.1994. An amount of Rs.52231- was recovered from the salary of Sh. 

M.C. Das, for the period from 20.09.1994 to February,l997 in 26 installments 

w.e.f. July,97 @ Rs.200 p.m. The last installment was to be recovered for. 

Rs.223/-. However, last installment was also recovered for Rs.200/-

inadvertently. 

No appeal was made by the applicant again± the recovery made by 

the Division vide I.D. Note dated 21.03.97. Subsequently no SDA was paid to 

the applicant upto 31.008. It seems no application has been received from 

applicant in the Division and matter regarding grant of SDA could not be 

considered in the Division. 

However, in pursuance of VI Central Pay Commission 

recommendations, conditions governing grant of SDA were revised by 

Government of India. SDA was paid @Rs.320/- per month to the applicant, 

The matter was again examined in the Division and as per rules SDA @12.5°/ 

of basic pay was sanctioned and balance payment of Rs.11952/- was paid to 

Shri M.C. Das, Accounts Clerk (Retired) on 05.08.09 for the period froni 

0 1.09.08 to 30.04.09 i. e. upto the date of his retirement. 

Meanwhile, on receipt of a copy of O.A. No., 209/09, the matter has 

been examined in the Division and it has been found that the applicant is, 

eligible for grant of SDA w.e.f. February, 1994 to August, 2008. 

Accordingly, a. sanction order dated 18.12.09 has since been issued for 

payment of SDA to the applicant. The bill has been prepared and sent to 

Pay and Accounts Office for pymcnt. 
Cantrj 

I 
2 8 JAri 2010 
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Para 4.19 	That the contents of para-4. 19, as stated, are matters of recorçs 

and need no comments. 

Para 4.20 	That the contents of para-4.20, as stated, are matters of record,s 

and need no comments. 

Para 5. 	That it has already been explained in paras under preliminary 

objections that the claim of the applicant that he has not been paid SDA w.ef. 

1988 is not correct. SDA @ 12.5% of basic pay had been paid to the applicapt 

from 1988 to February,1997. In pursuance of Ministry of I&B's letter No. 512/ 

24/ 93- TV (A) dated 16th January 1997, an I.D. Note No. G-26033/ 31/ 9-

96/Cash dated 21.03.1997 was issued by Publications Division vide which It 

was clarified that SDA will not be admissible merely on the ground that the 

clause of All India Transfer Liability is there in the offer of appointment bt 

shall be admissible to those employees who are actuaEy recruited /transferreçl/ 

promoted on All India Basis. This was in pursuance of judgment delivered by 

Hon'ble Supreme Court. Accordingly, the case was examined and SDA paid t o 

employees posted at Yana (Assamese), Guwahati including Sh. M.C. 'Da 

was recovered w.e.f. 20.09.1994. An amount of Rs.5223/- was recovered froii 

the salary of Sh. M.C. Das, for the period from 20.09.1994 to February,1997,  

in 26 installments w.e.f. July,97 @ Rs.200 p.m. The last installment was to be  
recovered for Rs.223/-. However, last installment was also recovered for 

Rs.200/- inadvertently. 
tm 

No appeal was made by the applicant against the recovery made by, 

the Division vide I . D. Note dated 21.03.97. 

Further, the contention of the applicant that SDA has not been paid tQ 

him in pursuance of recommendations of VI Central Pay Commission is alsQ 

not correct. In pursuance of VI Central Pay Commission recommendations, 

conditions governing grant of SDA were revised by Government of India. SDA 

was paid @ Rs.320/- per month to the applicant. The matter was again 

DS GUPTA 

Dj Dir. (Adrnn.) I 	 (flTi)
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T9 
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1O003 
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examined in the Division and as per rules SDA @12.5% of basi pay wa 

sanctioned and balance payment of Rs.11952/- was paid to Shri M.C. Das, 

Accounts Clerk (Retired) on 05.08.09 for the period from 01.09.08 to 30.04.09. 

It seems no application has been received from applicant in th 

Division and matter regarding grant of SDA could c'ot be considered in the 

Division. 

Meanwhile, on receipt of a copy of O.A. No. 209/09, the matter has. 

been examined in the Division and it has been found that the applicant I 

eligible for grant of SDA w.e.f. February, 1994 to August, 2008. 

Accordingly, a sanction order dated 18.12.09 has since been issued for 

payment of SI)A to the applicant. The bill has been prepared and sent to 

Pay and Accounts Office for payment. 

Para 6. 	That the contents of para-6, as stated, are matters of records and 

need no comments. 

Para 7. 	That the contents of para-7, as stated, are matters of records and 

need ho comments. 

Para 8. 	As per the position explained above, the Petitioner has already 

been granted SDA from 1988 to February,1994 and from 01.092008 to 

30.04.2009 i.e. till his date of retirement. Meanwhile, on receipt of a copy of 

O.A. No. 209/09, the matter has been examined in the Division and it has been 

found that the applicant is eligible for grant of SDA.w.e.f. February, 1994 to 

August, 2008. Accordingly, a sanction order dated 18.12.09 hs since beer 

issued for payment of SDA to the applicant. The bill has been prepared and 

sent to Pay and Accounts Office for payment. 
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ADDL. CENTRAL GOVT. STANDING COUNSEL, 

Birubari, P.O. Gopinath Nagar, 

Guwahati-78 1016. 

VERIFICATION:-  

Verified at New Delhi on this 22nd day of January, 2010 that the 

contents of paras 1 to 12 of this affidavit are true and correct to the best of 

my knowledge and belief. No part of it is false and nothing material has 

been concealed there from. 

çiN DS 

puhCai° DivISIOfl I 	f.1fl 

SoOGI1 BhW° I 
L' ROAQ S  

DEPONEN 	/ 

ii • 

DV Qil 	
(w1T) 

I 
Publication  Bhawon I 

Lodi ROd! 
Deihl 



A. 	 O12/14/74MI.1 	 Data the 	
Ij 

: 0F10E ROOM PART II FO  

... 	 tThrt 11pk Chnra i)tA 1 	pPontflti as ci etk Cr 	I in the Yol 

	

0 ,  • (
Aaiiese) , Pubi ict1on Diyilon t Gwhett In th pw ,icnle of 	 , 

Ri# 	
with effect fmm the: 

i 	' h rvloofl , t, 16_th Ju ly. .9 T' n a tsnpo rr)' 0 () flO I ty nfl t ii fli r t1 	rbt1 '1J 	" 

'1LdO' 	
ordera. 	 — 	** 	 t: 	'tr 

	

fl

•' 	_' 	 . 	. :'. 	• 	• 	I . 	 • 	• • 	 . 	 . 	. . 	

J. I ,: 

M 4

(fl.t. T d3n  

I 	 , 

Dquty Dlrectnr(Adflfl) 	t? 	
[ 

L1i'. 	 '': 	 • 	 , 	

0 	• 	 •' 	... 	.. 	. 	 . '..,.I... 	•' 

I4 /' 	c4:,py t 	I. Cash Section. Shri Høik Chmdra Das 	bern Rot 	'! 

inediontly exned fr,m the Civit 	cd1ati: 	 :. 

	

• 	• 	 , 	 . 	

. I;,. 	, 

•'% 	

•0 	• 	 . 	 - 	- 	
Fl t 

Shri t4rik C1ru1r& sal, C.Ct1 aiunfmafdtiI Cathati. 	
k/) 

Adun .11 SectIon • 	
1' 

SpI . Section. 

5 • L lb rary 
!ttG Sectkfl. 	 I'  
G ery 	Zook. 

. V.to. A. 117/17173- 9pl. 	 I  
9. Curd file. 	 I 	

. 

i. i. fl.'(•5I1d,, Antt. Kdltnr, (o on (isnE') R i1Ifl  Im nf c1s 

: 	Ht 1. 	•i n fl 	 in r I t, ni dd 	I 	 1 'n 

	

:docj aratlon, Attpqtatlofl form i Oath o C. a1It0131Ce 	.. 

rtificate 	re son her.with. 
• 	. 	 .. ... 	. 	• 

/ — 	 i 

41 

09 

	

IL 	 .: ... 
	, 1' .4._b i  Y' 	,.. 	. 

... 	0 	
.:•. 	 - 	 . 	 •. 	

. ;i 

C 	 —AM
II 	p 

., 	•r 	: 	 . 	.. 	-. . 	;. 	. 	 . 	. 	. 
yN 

ry 

I  
•i1; 	'rt 	

r ' 

I I ,  

I 	

' 	I i II 

• 	
S 	

\ 	 . 	 •'. 	. 	. S 	 . 

.4 	
I. ..'\( 	-'" 	'•' 

I 

I 	Sri 	c i 	l s p1 	I, ;iiId Li 	LII \/ 	or IL 1LL 	iii 	t 	VI ry 	/C yIIS 	IId 	t 	sigi tuIe 	in 	Imc 	I I 	Il 

- 	...................,,,...,•., 11 	',,,r; III1(kI 	(ho ii,k. 	 .- 



- 

I 

• 	
s 

FF~ 

I lo. A. 1 O1 9/1/ 13-p 	(Atljiin i) 

1 1)lv:iIIlUtt 	 S 	 .. 

1.jII1IJ iry UI: 	:Ir (JtIIfIt:l Ut RI 	j;1rniI.iIv 

VU Ia 111 It,u' 	 . 	
... 	 .\. I 

Ihivi j)i liii, diiiid t.I.Y 	( 	Jiy, i(4. 

CJo.MtL& 
S)l-ri JinhJ 	Daii, 

c/O Shri JoITlra liUth Dtc, 
Rchabcr 1, Gatih/it)11 (Auuai't). 

1 tu;i LU 	 H10 	70t1 SI LI1IIIIIfl.ltY IIUl%l...(lI 	
Iii: (rttl0 	LI 

(
ityJSuIiuuo) 	thu )'rRltu1)itLII Vi I,}tiij 	sit; CJLU1IRI, 	oil 'i 	'y oF 

lo Lito  ) ' ocaio of l : . O_G_50) 	
_(1b- l-39( -  tO-400 p1.u' 

tho Un il doal eo Ws'I othur allow IICOU at tho ruLOo whniu iblo iu1Or 

ruluu IU 	urthin j(N(sJfl iiij: 
t Ito çruiiL of v uch all cn:anccu n furco frau 

tuu to 	into, ttiti ott tII) i'u11r 	n 	Lsiimii ILH.I eutt itiOtUhl 

1 . 	 T 	j)oti 1; 11) tiit)O1'tY aidin u ailet 	
at 1oueitL upt o 

tito 213th FcUrirY, 1975 bt iii 1 ike) 	to eot flt) tIici'ORt01. 

You 	i1 be ovo1'II( by tito Coiititd Civil SurviCUU 

SC1NICCO) Rulon, 1965 ail otI1' ru13 a1,plicablo to tonip01Y 
GOri1t10 

anto of your cateY' 

The UpI'O ttLii) itt ntOT ho toflltiit1L t0( at any t into by a month 'o 

11otl0 COfl by either u1o, wlthoU LwLsl)iI11 wiy roaI. 'intO appOlt 

Ing authoritY hotTovor, roc0]VOU the rl;htLJ of orrninatng the OlVC0O 

lorthu itli on or bofoL 
tho ipirtLt on or the t ipvlatod poril of not 

Ice 

by mitlzlntc 11ittiit to  :1(1.11 II osuti U't' lv,t)oiit to tIi 1Y 	IId 	•Jintitttt' f or 

tito j1!O 	of 00tic' 	,iU LIst' tit 	):1.Ir(J'I 1sorLi''ti 11111001. 

 

You will remain on proba Ion for two yoarO In the f ire t 

vihICIi cIU 1' 	XtOIi101 at tlist (ulL1C1 Lion of thu app0litt 

authority. 	Your 0jorvi("fll situ lia,)o Iii ho l,tili:tlsI.t(1 tttr1Iit 	
or itl; 

thu oriti of the 1ao1'Rt jona[Y 1or (t w ithout ol :hu tt,itt w illiout two 

tntj roJOII. 

You LU0 rU(lUfrOCt to prluCfl the uril]i1tI ccrtific0t0 

proof of your 	w1Cdc quu1iUiCtLti000 tit1 a;o , tiil to clvtrttCtOr 

certat00 fran the wd 
Ga;CttCd Oi'flCOl of tito Centrttl ur Stato 

Go Jo xrtl:Ifl t (duli ;OUi) to iii :i(lso(l by in S.D .1.1.) 

'1. 	fou 	
i:i 	,,,,l))l,(:L 	i; 	I;1, 	 nt 	ii 

iLRUfJ 	I1t)I15 	c 1,1nLiiii 	I 1 Vol. , 1,tLli'.'1 l. 	, v 	• tiso Clvi i/ 

.I,ft n':' 	"' ''• 

(&' officer 

	

flLe1 	
biC3t0t 

DWtsOfl 

	

lVt ?4"/' 	 011 & B 

' 1
A.,AgI vrA1W1OeL 	S 

MP 

soOc" 



-- 	-. 

( 1\i jj 

	

'L1 AUDOII ) 

r' 	: 	 l)I'1IT 	lft;cI'ou (A1Jm.) 

ass otfiaeK 
scct'on  

oi & 

:1 

- H( 

2 8dN U1O 

Gua'nati Bnch 	-' 
TTrd 

0 • 	You Il 1 Lii. 01)1 U) rv () ii Li' :1 ci; y i;I io rub o itt id dw i in Li io 
(JouLrtLl Civ'il utvico (CouluoL) ituluu, 19640 Any broaoli of tlitmo 
ruby will rondor you liable for dnoiplinaryaOtiOfl. 

On jui11ii 	L1x poi.i L , you w L1.l be rqu:irod to tjjjUj  an 
oath of alogiico to Liw union 01.' )niia and. tilt) (Jon.iLituLioii of 
ilylia in tho procicribod form or mako a colonin affinittion to that 
offoct. 

You aro required to give a declaration regarding your 
mttrrino in UI) proocribod. form. 

11 	]n roiird to liLvo , Lravoiliwj allowanco and all oLho r 
maL toni you Will ho guvcriiod by Uio rulou cind or'lorO ill forco frau 
tnio to timo and. apj1icab10 to the braih of pubiLc ciorvico to wh!c1 

you may belong. 

12. 	You rihail havo to UPP1Y for Covoniiioft accUimIoItLtiOn 
wiLliin a woek cii' your joining UI) 1)0y b. 

15. 	You :jIit4l haVo to tju1piL a 0.111c1it'o oorLii'icaLo ( in 
tho proticribol form) of yoolir proviolij omployinonL, if any, from your 

proviouii (imployer. 

Boforo joining tix) pooL, you will be requirod to oubmiL 
a corificato from the proicribed authari.by that you belong to 
Øohodulod Tribo community. 

If any declaration given or iformation fur idI)d. by 
you is provod to be falco or if it 13 found that you have vupprecOQd 
any niatorial infciunat ion, you will be liable to removal from aervi66  

aid ouch Lwtioil an (oniiitiuilL ny doom 1couUa1. 

If you iwcopL Liii offor on tho itbovu toniui awl cond.iLiq!)U 
you ohould Cc*aIUWcaLO your accopLunco to the Scillior Corroopondont , 

Yojaiia, Gauiw.ti iiivaodiaLo),y but not laLor than lOLh July, 1974 ani 

alooroporL lOUi'flOJ_f for duty on or boforo the above dato. 	f no 

i'opiy ir rocoivod or you fail to roport for duty by •tho prooribod 

(jaLo, tho offor o f aioiniuonL  will bo trouLed n.e oanoollod.s 

170 	110 travolli allowance will be allowod for joiein 
tIXJ Uj)I)o1flLIIloi1t. 

Youro faithfully, 

- 



s9 
	

we 

N. 

No.20014/3/83-E.IV 	- 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 1 

OFFICE MEMORANDUM 

• 	2 	JA\' ?01 

Guwahati Banch 
'Dec1fb f933t3 

Sub: Allowances and facilities for civilian employees of the Central 
Government service in the States and Union Territories of 
North-Eastern Region - improvements thereof. 

The need for attracting and retaining the services of competent officers for 
service in the North Eastern Region comprising the States of Assam, Meghalaya, 
Manipur, Nagand and Tripura and the Union Territories of Arun'tchal Pradesh and 
Mizoram has been engaging the attention of the Government for some time.The 
Government had appointed a Committee under the Chairmanship of Secretary, 
Department of Personnel and Administrative Reforms, to review the existing 
allowances and facilities admissible to the various categories of Civilian Central 
Government employees serving in this region and to suggest suitable 
improvements. The recommendations of the Committee have been carefully 
considered by the Government and the President is now pleased to decide aS 
follows: 

Tenure of posting/deputation: 

• There will be a fixed tenure of posting of 3 years at a time for officers with 
-service of 10 years or less and of 2 years at a time for officers withmore than 10 
years of service. Periods of leave, training, etc. in excess of 15 days per' year will 
be excluded in counting the te1re period of 2/3 years. Officers, on completion of 
the.fixed tenure of service mentioned above, may be considered for posting to a 
station of their choice as far as possible. 

The period of deputation of the Central Government employees to the 
States/Union Territories of the North Eastern Region will generally be for 3 years 
which can be extended in exceptional cases in exigertcies of public service as well 
as when the employee concerned is prepared to stay longer. The admissible 
deputation allowance will also continue to be paid during the period of deputation 
so extended. 

• 	 • 	.•-/ 

Weightage for Central deputation/training abroad and special mention 
in Confidential Records. 
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Satisfactory performahce of duties for the prescribed tenure in the North 
East shall be given due recognition in the case of eligible officers in the matter of: 

promotion in cadre posts; 
deputation to Central tenure posts; and 
courses of training abroad. 

The general requirement of at least three years service in a cadre post 
between two Central tenure deputations may also be relaxed to two years in 
deserving cases of meritorious service in the North East. 

A specific entry shall be made in the C.R. of all employees who rendered a 
full tenure of service in the North Eastern Region to that effect. 

Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer 
liability will be granted a Special (Duty) Allowance at the rate of 25 per cent of 
basic pay subject in the North Eastern Region. Such of those employees who are 
exempt from payment of income tax will, however, not be eligible for this Special 
(Duty) Allowance. Special (Duty) Allowance will be in addition to any special 
pay andlor Deputation (Duty) Allowance already being drawn subject to the 
condition that the total of such Special (Duty) Allowance plus special pay! 
Deputation (Duty) Allowance will not exceed Rs.400/- p.m. Special Allowance 
like Special Compensatory (Remote Locality) Allowance, Construction Allowance 
and Project Allowance will be drawn separately. 

(iv) Special Compensatory Allowance: 

I. 	Assam and Meghalaya 

The rate of the allowance will be 5% of basic pay subject to a maximum of 
Rs.50/- p.m. admissible to all employees without any pay limit. The above 
allowance will be admissible with effect from 01.01.1982 in the case of 
Assam. 

2. 	Manipur 

The rate of allowance will be as follows for the whole of Manipur:- 

Pay upto Rs.2601- 	 Rs.401- p.m. 
Pay above Rs.260/- - 	 15% of basic pay subject to a maximum 

of Rs.150!-p.m. 
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3. 	Tripura 

The rates of the allowance will be as follows: 

nrl PminalTr 
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Difficult Areas 

	

	25% of pay subject to a minimum of 
Rs.50/- and a maximum of Rs.150/- 

Other Areas 
Pay upto Rs.260/- 	Rs.40/ p.m. 
Pay above Rs.260/- 	15% of basic pay subject to a 

maximum of Rs. 150/- p.m. 

There will be no change in the existing rates of Special Compensatory 
Allowances admissible in Arunachal Pradesh, Nagaland and Mizoram and 
the, existing rate of Disturbance Allowance admissible in specified areas of 
Mizoram. . 

Travelling Allowance on first appointment: 
In relaxation of the present rules (S.R.105) that travelling allowance is not 

admissibIe for journeys undertaken in connection with initial appointment, in case 
of journeys for taking up initial appointment to a post in the North-Eastern region, 
travelling allowance limited to ordinary bus fare/second class rail fare for road/rail, 
journey in excess of first 400 kms. for the Government servant himself and his 
family will be admissible. 

Travelling Allowance for journey on transfer: 
In relaxation of orders below S.R.l 16, if on transfer to a station in the 

North-Eastern region, the family of the Government servant doe3 not accompany 
him, the Government servant will be paid travelling allowance on tour,for self 
only for transit reriod  to join the post and will be permitted to carry personal 
effects upto 113r  of his entitlement at Government cost or have a cash equivalent 
of carrying 1/3' of his entitlement or the difference in weight of the personal 
effects he is actually carrying and 1/31d  of his entitlement as the case may be, in 
lieu of the cost of transportation of baggage. In case the family accompanies the 
Government servant on transfer, the Government servant will be entitled to the 
existing admissible travelling allowance including the cost of transportation of the 
admissible weight of personal effects according to the grade to which the officer 
belongs, irrespective of the weight of the baggage actually carried. The above 
provisions will also apply for the return journey on transfercback from the North 
Eastern këgion.  

Road mileage for transportation of personal effects on transfer: 
In relaxation of orders bbw S.R. 116, for transportation of personal effects 

on transfer between two different stations in the North-Eastern region, higher rate 

al 
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of allowance admissible for transportation in 'A' class cities subject to the actual 
expenditure incurred by the Government servant will be admissible. 

Joining Time with leave: 
In case of Government servants proceeding on leave from a place of posting 

in North-Eastern region, the period of travel in excess of two days from the station 
of posting to outside that region will be treated as joining time. The same 
concession will be admissible on return from leave. 

Leave Travel Concession: 
A Government servant who leaves his family behind at the old duty station 

or another selected place of residence and has not availed of the transfer iravelling 
allowance for the family will have the option to avail of the existing leave travel 
concession of journey to home town once in a block period of 2 years, or in lieu 
thereof, facility of travel for himself once a year from the station of posting in the 
North East to him home town or place where the family is residing and in addition 
the facility for the family (restricted to his/her spouse and two dependent children 
only) also to travel once a year to visit the employee at, the station of posting inthe 
North Eastern Region. In case the option is for the latter alternative, the cost of 
travel for the initial distance (400 kms./l 60 kms.) will not be borne by the officer. 

Officers drawing pay of Rs.2250/- or above, and their families, i.e. spouse 
and' two dependent children (upto 18 years for boys and 24 years. for girls) will b 
allowed -air-travel between Imphal/Silchar/Agartala and Calcutta and vice-versa, 
while perfrming journeys mentioned in the preceding paragraph. 

Children Education Allowance/Hostel Subsidy: 
Where the children do not accompany the Government servant to the North-

Eastern Region, Children Education Allowance upto Class XII will be admissible 
in respect of children studying at the last station of posting of the employee 
concerned or any other station where the children reside, without any restriction of 
pay drawn by the Government servant, if children studying in schools are put in 
hostels at the last station of posting or any other station, the Government servant 
concerned wiff be given hostel subsidy without other restrictions. 

2. 	The above orders except in sub-para (iv) will also mutatis mutandis apply 
to Central Government employees posted to Andaman and Nicobar Islahds. 

These orders will take effect from 1t November, 1983 and will remain in 
force fr'a period of three years upto 315t October, 1986. 

4. ''All' existing special allowances, facilities and concessions extended by any 
special order by the Ministries/Departments of the Central Government to their 
own employees in the North Eastern Region will be withdrawn from the date of 
effèct'o'fthè orders contained in this Office Memorandum. 
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Separate orders will be issued in respect of other recommendations of the 
Committee referred to in paragraph-i as and when dcisions are taken on them by 
the Government. 

In so far as the persons serving in the Indian Audit and Accounts 
Department are concerned, these orders issue after consultation with the 
Comptroller and Auditor General of India. 

(S.C. MAHALIK) 
JOINT SECRETARY TO THE GOVERNMENT OF INDIA 

To, 

All Ministries/Departments of the Government of India, etc. etc. 

Copy (with spare copies) to C&AG, UPSC etc. 
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F. No.20014/16/86/E.IV/E.II(B) 
Government Of india 
Ministry Of Finance 

(Department of Expenditure) 

28 JPN 2()1O 

Guwahat Bench 
Tl3nTtTa 

New Delhi; the 0 December, 1988 

OFFICE MEMORANDUM 

Sub: Improvement in facilities for Civilian employees of the 
Central Government serving in the States of North Eastern 
Region, Andaman and Nicobar Islands and Lakshadweep. 

-fl 

The undersigned is directed to refer to this Ministry OM No.20014/3/83-
E.IV dated 141h  December 1983 and 30th  March 1984 on the subject mentioned 
above and to say that the question of making suitable improvements in the 
allowances and facilities to Central Government employees posted in North Eastern 
Region comprising the States of Assam, Meghalaya, Manipur, Nagaland, Tripura, 
Arunachal Pradesh and Mizoram has been engaging the attention of the 
Government. Accordingly the President is now pleased to decide as follows: 

Tenure of posting/deputation: 
The existing provisions as contained in this Ministry's OM dated 14.. 12.83 

will continue. 

Weightage for Central deputation and training abroad: Special mention 
in confidential records: 
The existing provisions as contained in this Ministry's OM dated 14.12.83 

will continue. Cadre authorities are advised to give due weightage for satisfactory 
performance of duties for the prescribed tenure in the North East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. 

Special (Duty) Allowance.: 
Central Government Civilian employees who have All India transfer liability 

will be granted Special (Duty) Allowance at the rate of 12 1 /2% of basic pay subject 
to a ceiling of Rs.000/- per month on posting to any station in the North Eastern 
region. Special (Duty) Allowance will be in addition to any special pay i and/or,  
deputation (duty) allowance already being drawn subject to the condition that the 
total of, such Special (Duty) Allowance plus Special pay/Deputation (Duty) 
Allowance will not exceed Rs.1000/- p.m. Special Allowance like Special 
Compensatory (Remote Locality) Allowance, Construction Allowance and Project 
Allowance will be drawn separately. 
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The Central Government Civilian employees who are members of Scheduled 
Tribes and are otherwise eligible forthe grant of Special (Duty) Allowance under 
this para and are exempted from payment of Income-Tax under the Income Tax Act 
will also draw Special (Duty) Allowance. 

Special Compensatory Allowance: 	 - 
The recommendations of the 4"  Pay Commission have been accepted by the 

Government and Special Compensatory Allowance at the reised rates have been 
made effective from 01.10.1986. 

Travelling Allowance on First appointment: 
The present concession as contained in this Ministry's OM dated 14.12.83 

will continue with the liberalisation that on first appointment T.A. should be 
admissible for the total distance, instead of for the distance in excess of first 400 
Kms. Only. 

Travelling Allowance for journey on transfer: 
The existing provisions as contained in this Ministry's OM dated 14.12.83 

will continue. 

Road mileage for transportation of personal effect on transfer: 
The existing provisions as contained in this Ministry's OM dated 14.12.83 

will continue. 

Joining Time with Leave: 
Theexisting provisions as contained in this Ministry's OM dated 114.12.83 

will continue. 

Leave Travel Concession: 
The existing provisions as contained in this Ministry's OM dated 14.12.83 

will continue. 

Officers drawing pay of Rs.51001- or above, and their families i.e. spouse 
and two dependent children (upto 18 years for boys and 24 for girls) will be allowed 
air travel between Imphal/Silchar/Agartala/Aizawal/Lilabari and Calcutta and vice-
versa; between Port Blair and Calcutta/Madras and vice-versa in case of postings in 
A&N Islands; and between Kavarati and Cochin and vice-versa in case of postings 
in Lakshadweep. 

Children Education Allowance/Hostel Subsidy: 
Where the children do not accompany the government servant to the North 

Eastern region, Children Education Allowance upto class XII will be admissible in 
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respect of children studying at the last station of posting of the employees 
concerned or any other station where the children reside. If children studying in 
schools are put in hostels at the last station of posting or any other staton, the 
Government servant concerned will be given hostel subsidy without other 
restrictions. The rates of Children Education Allowance Hostel Subsidy will be as 
in the DOP&T OM 1801 1/1/87-Estt. Dt. 31.12.87, as amended from time to time. 

xi) 	Concession regarding grant of House Rent Allowance to officers posted 
in the States of North Eastern Region, Andaman and Nicobar Island and 
Lakshadweep Islands: 
The present concession as contained in this Ministry OM No.1 1016/1IE.II(B) 

dated 29.03.84 as amended from time to time will continue to be applicable. 

xii) Telephone facilities: 
The officers who are eligible to have residential telephone may be allowed to 

retain their telephone at their residences in their last place of the posting subject to 
the condition that the rental and all other charges are paid by such officers. 

The above orders will also apply mutatis-mutandis to the Central 
Government employees posted in Andaman and Nicobar Islands and Lakshadweep 
Island. These orders will also apply mutatis-mutandis to officers posted to N.E. 
Council when they are stationed in N.E. Region. 

These Orders will take effect from the date of issue. 

In so far as the persons serving the Indian Audit and Accounts Department 
are concerned these orders issue after consultation with the Comptroller, and 
AuditorGeneral of india. 

.Hindi version of this Memorandum is attached. 

SW- 
(A. Jayaaman) 

Joint Secretary to the Government of India 

To 

All Ministries/Departments of the Government of India etc. 

Copy (with usual number of spare copies) forwarded to C&AG, UPSC etc. 
etc. as per standard endorsement list. 
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• 	 n'ito'i to tba.Pb b. 	rir curr Lea. 	icr,oi 
	 to 	-• 

ttrr Hc:rhtr 	at irmI Cir'-'r;r 	or t 	i ,.u:'.a. 	,.h,, 	l'urI Pt:, 	icr lire /,,tarrrari f. Nicotrar I5fmrdS arid 	• 	- 	- 

it:urr'l'; r,ri.t CocluiII ;irid./icC 
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- 	 . 	.. 	 ,, - 	
(\ -,". 	

• 

	

::; 	 IV 	i.ili:J t):Il,':( I. ifl 	;; •; 

II%I CoitiiWU O Uc 	 1)w a' 	 tJt:;ifl 	 iU.t•l .ititFj I:uiiiy tt'i 	:  on 

( 	/ 	e i.cii ti 	prtlnl)I 	I FcI)tlfl 	lI11"J 0 Y. 	 7/ !Y7Et (Ai,iI) i%'i June 	. 

uB. Ihe AlIo.,nc' a'd 	ti1kI, 	hII lc );;j)I' ;it th: r.I'i ILItlI 	tIC 	(Ii I1 	WO atirl ll 	\)  

t 	

iopctiici, per child 	 I 	t  

	

( x) flctton of Govcrrlrnotlt Accot11I1OJ(ILn1 at IhO List S iliol' o Poslin j 	 k 

TI r tacility o r c(ci I n at Go 	r ntntnl 1 	( T !%(r(J il1 Ot t ' I 	t ) I'Ofl ci PO IflY i ii 	Ci 	ii 	/Cl 1I II' 	' 

crJplQycOS posted o Iho pcC'I" d I' rIoriL jprj 	 lou Ii 	CjllIluJL 10 SIa)' fl it' ii 	,lton I fllI j II$ 	4 
In lorrn of lao ordor5 contoined fr Urn or&th'IO IiflIt) of /o 	. 'oU59 0 M No 1 203n' /24177 Vol 	

' 

d 4ed Februa 	12 190 4 	s oinndd tioin imc to (itne This tncilily hi1f continuo o be v3dabIc to IIi 	1 	' 

c)iibIe 
Cen(iI Govcrnt1rt PIl i )J), L(3 	(J fl IhC '0 U) L set" Rcon Anddmin 	Ihcob'r Isfac 

or 	okshodicp Ilrd 	fl (IS 	I 	(I1I oI' 	I th 	cuir 1 	UCN1ce rec tot hc accoinwOd311Ol 	O 

	

. tebined wU b recoveMblu I Ih 	pçilicnb 	nofii'al r,Ir 	I c.ie •,heto tI 	CCO1I1l0d3tiOu1 	befov' 	c 	I 

1yC to v,'hich hc errIo','CC 	(flhUId to n'J 	oO 	uI 8 11ic ies hn 1iliC2b 	siouii;il ra1s n can 	. 	II 

. . wftct 	Iho cn itcd I•ip 	l 	 fclflNJ 
iho fciItt/ of rCflhiOfl O 	 I1 Goverltt1. : 

I 	
ifi the l 	sI;iton (' 	oin v;U n • O be 	 br a 	icj (j I Ii1CC yCI b'f/Ofld th'  

. 	n mal prriiIC pciio'J br cI 	cfl of Co•.' t::te 	Cco!nrlo(J;It10( $3 C 	IibC'J 	he R)k 	 . 	l 

(x) H uso font Allowa nc o lot Eriifo 	
s In Occupation of I fired f'r Rat n ,cCoriiiodt10fl 

Die orders çonlwwd in lh' ft nt ln 	0 1 Ha 1 Q1C 1 	ll(t If I 	Vd hrh 29 1934, and (s'endeti 

ll' 	iiim(r / s 0 H , No. 2001 dMUME Pr 11(i) Ond U' c cnimL r 1 	020 hill COInIIUtIC 10 b. dppllCflt?IC 

(At) fletinhion of Telephone I acilit, at line I ,2S1 tijrr t Pstrnj 	
I 

As provJ in Ih i.tirti&l"& 0J,S. Ho. 2CO1/1W 	
.IV/E.fl(U) dated DccirrbCr 1, 1Ut1, Ccntr3l GovemW 

eplo, ecs' ho are elv1ibic Ion rcs,'icrr iii klcph ni, Ui pen iiteri lu rci'ifl their iccidi ntrt tlephonP 

tThcir Inst station of poslifly. pro.iJ'i th rerr!01 ar'J a/I ctlir chargeS ate pad b line concctnd cn'pfoees 

thcrne&cIvc&. 

• 	(xil)fndic at F ac IliUo s 	
H 

Families and Iho eleible 	pcind:irlS of Centi:il 	
err';'fuueS v.lio sin, behind at lhe f)r(icus 

sniionS of posting on the c ç,loyees berm] polvi ID itro !.1CCi'C irrOrCS straIt conuil'UC to be eliyrtle to 

a iail of CGHS l3cililres at sfniiarr '..lric such lclnes are avail 	
le. Dciai:ej orders ir this rea'd 	be 

• 	 iSLUL'd by the Mirrilr',' of Health 1, i;n:nriy ','/cIIa'c. 	
I; 

The Prcsident i$ aI'o t:lenscd to d"cle thaI thec' rr'r5, rr y' tin a tIny relate to iln Central Go,erriilnc*it 

employees posted in the NonlIr.E;i5IPllm icnr. .tall a 	1:' nf;;I:a2n 	 (,lt'S 	nufnrfn5 to the Civilnan Ci';lrzil 	l, 

Govemmn( ccnb'ccs inclediny Olrer Cl it:'J All lnrJ,i Scr.rcCs, pocd to Snkinn. 14, 

1 cc onJers will hike effect lncrTi A).rl I 1917.  
--.----.-- --- 

• S. 	lti 	tar as persons sCr'iny inn lIre l:JianrAuJrl an:; A:coijnts Dc;'antlttent arc conicerird, these o:dcrS 

• 	after conftation with the Corns rIrCCf a rvJ Audor Gene r l of IimJra. 

6 	ndt vercion w ill Iollo 	 - 	- - 

ii 

	

( 11.SUUOE1 F1AJAU ) 	 - 

	

JOlt cctc(a5 to f/IC Go C(flhm , Ct 01 India. 	• 

MR 

To 
All M,m ttiesiOepnrtnnmmt of tIre Go,cnrnlrCfll of Inrd - ir jAs f)i( :iand;nnd OislniUUliOi LislJ 

Cop)' wittm usual n:ninbr:r f ;rare cCf'e Icr.aided to C/\G, U1'SC. etc. tAs per landard EtlUorsetne
. 	Usil 

nd Adininisl 
Copy also forwarded to Ckil Sec rnlar,, And;n:narr ? :ico)ar I tnnrds 	

ialO(. Lakh3d.vCCP.  S  

Q 	 I 
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Cash Section 
Publications Division 

Details of SDA paid to Sh. M. C. Das, Accounts Clerk (Retired) 

From March, 1988 to December, 1988 	. @89/PM 
(Before March, 1988 record is not available)  
From January, 1989 to October, 1989 @ 	Rs. 

90/- PM 

Balance payment of SDA for an amount of Rs. 2,256/- has 
also been paid in December, 1989 @ 12.5% of his basic pay for 
the period from October, 1986 to October, 1989. 

i cijtju LI-1 	riv.L 

Nov. 1989 to June, 1990 159/- 
July, 1990 to June, 1991 163/- 
July, 1991 to June, 1992  166/- 
July, 1992 to June, 1993 169/- 
July, 1993 to June, 1994 172/- 
July, 1994 to June, 1995 175/-  
July, 1995 to June, 1996 178/-  
July, 1996toFeb., 1997 181/-  

An amount of Rs.5200/- has been recovered as overdrawal 
of SDA for the period 20-9-1994 to Feb., 1997.. Recovery was 
made in 26 installments w.e.f. July 1997 to August, 19997 @ 
Rs..200/- P.M, in pursuance of DPD's I.D. No G-26033/3 1/98-96-
Cash dt 21.03.1997. 

On the recommendation of. 6th  Pay Commission, the SDA 
was given @ Rs.320/- PM w.e.f. September, 2008 to April, 2009 
and an arrear Rs. 11,952/- @ 12.5/- of his basic pay has also been 
given to him in the month of June, 209 vide bill No. E-67-
06/2009-20 10. 

/ V.3 

4. 

October, 1989 onwards, SDA was given @ 12.5 % of his 
basic pay as per details given below:- 

T\A tDFiK 



"01 

--- 

PUBLICATIONS DIVISION 
Fliniatry of Information & Broadcasting 

Gcv., 5E IL]O ia  

i(T 

Patiala Houu, 
Now  Delhi-i 

• 	
•,•'•.''••• 

Subject;-. Grant of Special Duty Rllsuanco(SDA) to the 
•': employees peoted in the N.rth'-Caatexn Region. 

Recovery regarding. 	.::.. 

4 4  

As per Mir4atry of l&B's letter No. 512/24/93- 
'TV(A) dated 16th January 1997, on the above subject (copy 
• enclosed" for referene), the special Duty AllowRnca, will 

not .b,eadmissible meely:on the ground ttat the ClaUse 
of All'India Transfe Libility i'there in the. offer of 
appointment but'.ahall be'.admis8ible .nly to those6mpioyooa 
who'are ....uctually recruited/tranaferredtpromoted on All 

• IndiaBasia. Accordingly, the amount paid as SUA to uch 
tna149tla omployeee after 20-9'-1994 i.e to be recovered. 

	

2. 	H . The casL has 8ince been examined and it has been 
found that the following of'f'jcjal working in ?ojana(Asaamose) ?  
Guwahati are net eligible to get"the SQA. Therefore, the 
amount shown against their names, paid as SQA after 20-9-94, 
is to be rocovered from 'their., pay and allowances in instalment 

19 S/Sh. P. Chakravarthi, A,E, • I. 7 1,664/.fl 
20 	 1.K, Hazarika, Jr. Steno I, 6,748/J 

3 .  Dasa, C.G.It 
' 	

R. 	5,223/- 
4 0 	P. alita , Ch.wkidar 	Rs. 3,459/-. 

	

3. 	The recory of the above amount will be made in 
instalments from their pay for Apil,9,7 .nward. Thu official 

• may,,theafere, be informed aacQrdtngly. 

	

4, 	This ia8WOs  with the approval of DP. 

( 
s m BA4'AJ ) 

Dy. Oiraat, (Acimn.) 
es obove. . 

The Edito, Yojan(Aes.), Ghti1 
pNeG-26O3/31/95-.9/Cauh dated 21-5-97 

'Copy forwarded for i omati-an to Mm. 3f I&B, Now Deihi I  
Lshri V.K. Sharm., USTVflwtti ruferenct'h,ir 	.L4t 
dated'16-1-97, rafured to beve. 

Pr Uy. ult 0 C t AA  di in, ' 	I 

	

2 R jV4 711fl 	(r onre 

J c.',; '•. t4
1 
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CI 	 C),S 
)t J UJ1j 	 ._- 

CIbIOLI Sccicliiitl 

w i 
SubjLct 	j 	Specliti (1)ttty) Allowititit' lot ( lvlllt,n 	iiiji1u 1 	of 	tin' ( t tilt 

I ' 	Covii iiniutt nct lug lii (lie Stitic nitti titiloit 	I u i I(uu k'u of Not lb 

1t'11'CC1lIit((lQII-it('IiIIIiil 

II 

I' 	 11 	et 

1 	S13D&&ectoanto may kindly 1.0fer to ilicir UO No. 42/flhi\ 1/99(1 8)- 2369 d ticd 

• . . 	 31.03.2000 on tJo uutijeet iiieiiIoiied itbovo. 

2, 	1 Ito poutt of doubt u iui. d by SSII in their UN No 4 )/B/A 1/99(1 8) - 5282 

d id , 29 1999 havo beut UN.1111ilml ill Colliallia(ion with ow ItI(Ljp.ituI I in nice 

'and Mnuuti y of 1' iivaucc (D p ii tiuit of I \pcnd ittui t) and d,u iliLition to the  

iiiciion'tic 	SupiCinc 	Conit 	iii 	I 	Judtncuut 

tkkvcicd on 26..j1 	in \Vuit Pcluiuoui No 	79'I of 

1996 	licld 	lb it 	ui1u iii 	cuitployun 	who 	It t'c 	All 

lLldt.I 	U.ul ,tLI 	Ii Il)tluly 	aic 	entitIcil 	to 	Iluc 	j',j 	out 	(f 

SPA, - 	Oil 	toii 	ltIisttetl 	III 	itity 	IIl.lti(Iii 	III 	the 	 • 
littiti 	oulititie 	the 	rcinii 	i.ittt 	iii 	hue 

1011OVuI1L 	ititi thou 	wliclhicr 	i Central 
Govt iwnciut 	Litillic 	u 	-otultI 	lit 	Lh11'thlu 	lot 	uhit 
tO iitt 	of 	S1)A 	Lct P'°C' 	ill 	'icW 	hilL 	LI liltic iII(iH'4 

liiuocl 	by 	tICc. 	Miiii:iliy 	cit 	I 	iIliIlLL 	\lclI 	11161 	lI( 	C 

No 	I 1(3)/95 I' l3)dutcd75?  
A 	ClSOfl 1tcIoutj 	tO O(hilI(I(, N L Rt,LWII hiul hic is 	No 

J'1,i,Jtcitijt 	i,I!ei 	. 	,,t:iit.iituui 	iluisu,ii 	. 	illit;il 
iooiuuihuiIcii( 	hiutuicul 	(iil 	thu 	ioeliuiI,uui:uil 	uuiticlu 	i's, 	Iii --. 	 . 	 S 	

_• 

- 	hitthiii 	biiHIuC 	iiticl 	li,i'iiuii, 	a 	COIICIICi ui/CciiIi;u!ieci 

illli,I 	luiiiif ci IIIIiCihIy. 	- 
- 	b) .. 	An 	eutiployco 	iiailiiug 	1ioi 	(he 	lJ.I. 	1(cjciiu 

selechout 	ai 	bt!;i ol' ui All 1iudii ucetuititictil 

- S 	 . 	test and boruc on the Ccnualiscd eadre/ncrvice 

	

- 	
COflifli011 setliotity out Iist aipoiututen(  and 
I)0d in Uto N.E.lteiuii. lic ha!, aI!io ,\hI I idia 

tiifci Liibihty.  
ii) 	Ali 	Lfli)IOyCO 	k)Lh()u11 S 	to Cl I 1( atoit 	WINS 

iijjtiilttioct Oil (iiij. '(" (Ii' ''I)'' eiI,1111,','e(, i,:i,ic,h 

/ 	, •i'ii' 	 - 	- 

,5• 1 

2 
- • law W' Ø ()1 	çe3L 

.Guw.ht, B 	 VIVA.  
avow 

	

• - 	 - 
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.'j
Ofl 	local 	Uttfl1t 	vlcii 	tUCI C 	WCFC 	fl() 	C'dIC 

I) A 	ik 

C 

t 01L4 	1O 	tl 	pOst 	(pi 1w 	to 	tt 	ol 
/ 	I 	 O 	I 	lit) 	20014/2 / 	P IV • 

/ 	
intUY of 1ni u 

21) 4 l / 	umtl 	with 	0 M 

/ 	
dntU 14 	2 	93 	md 

11(13) 	d 1d 	112 I9) d 
	

but 
th 

I 

' I 	/ 	
20011I16I6L 
9ubcqUthUY 1 tlte 1)O5tI 	\V I 	LLIIL1 1ti9 	wI 

lodim 
Is 11j10thi\ll 

/ 
/ 	

LOlUW1 	t;nLOtItY 
,Ubl11tY 	Oil los 	o0 t 	wing 	n tIIc 

1 	 It ufcr 

/ 	 N E RctOR thOugh they cati bc U nki ied out to 
All 31 

I.. 	1I 	Rci'.iUU hnvint tt 

 

nil)' 1)511C0 UUI 
irafler Liability. 

An . eniplOYcO 
belmg to N.E.RCOfl and 	ES 

ubscc1UC1iQY posted outside .E
. Rcg0n, witetliCi 

he wifl be eligible for SDA f 1os1cdJt1aifcU i 

to 	 lIe i3 alSo having a COIIUflOII i\li 

India CfliOUi( 	nd All India Timif1 lability 
 lun 

iv) 	
C - 

lNlCU.(OIt1ththtYbtht 	
iiC(tC11yth1hhut 

v) 	1'h M01. 
Dcptt. 01 11ntr. Vide their UU lo. III case tIme eiiIilUYee 

1 1(3)/95 	
I) dated 7.o.97 have clamitietI that a h:uiiimt 	

11001 	NE 

neC clauce 1\1 the appoi11tmeht o ider It) the cUed 	1 cjoil 	ttcd 

that Ute pClSOU 	
in liable to be within NE RcOi1 ho 

trausicrictI amiyWlie 	in india does not iiiaie lIOn 1 	1101 	11611cd . to 

eligible Ir the giant ol pecia1 I )ttty Alluwailce, 	
)A till lie i uIICC 

For detcL1i1ahb0u1 of the adllliSSit)thtY of lime 
SI)i\ ttaIlsteI icd 	out 	Of 

to any Central Govt. Civilian c011)k)YCC5 iiaing that RcgiO 

All Intha Ti,nSl' 	
jabj3il will be by applyillg 

• j. 	
testS (:t) whether rccruiIUlCnt to the ScrviC/( 

• . /Posl ha been . made on t 1IRIII basin (b) 

wbethr pm omoltOfl i aLqo done on the basis of 
Alt lR(lI Zomie ol proimloli011 )tICd omi eOIflhi

1 '' 

i1cid ity U ir time i iv e/eadiC1h" r • 	( ki (c) 

hi the case of 	
theic is a çoIIIIiiOfl 

recnhltIlIehut systeul !mmmde Ott All Iiidia 1)1515 
and 

pio 	110115 UC nist) (lime on lime basis oF All India 

CuiltiflOim 	ciiiui ity. 	I 1aiul 	uim 	ilie 	. ml,uvc 

iLC}3(H all CiIll)IOYCCII meCi u 	n ited o 
Cl jlCi 

	the 	\lt 

India basis aiid hitViiit!, a COnhmnOil iIciiIOi ily list Or 

1 	
jUl Jodia basis for pi'omnotIOU etc. ai e eligit)iC [ui 

the 	aitt of S[)'\ ir1cn)CC 	ui time tact thai (lie 

Cti1PiOY 	
hailS bout N.l.RCt0ht (I 	to 

_ 	.Rj -- 	 ... Based Ott POut (iv) above, soniC oi the ullitS ol it has aitcadY been 

SSBIDGS 
have auIhoI0tt 1)ayOlCflt of SDA to ciauitie(t by MOF 

- J. 	
othc etnpIoyCC haiiiig from NE RciO11 and that clause hi the 

1vitbin tlmc N.l.RC[!,i01i wi mile ill time case ol 	
al)l)O1111111Ch11 	order 

otItet s, the i)ACS have 0bectcd paymeill ol SD,\ u egal ding All India 

DA 

Ch 

/ 	
iT1 •4_• J\ I 
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. 	1 

\ 	
' .• 
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(H 1  
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r• 	I 	 . . 	$ 0 CliiI)loYCCfl l)aiIiiIp, 10111 1'1I. Rcgion 	iid pern(c<l 	IlaoHtcr 	Lability 
within Ihc NL J.cUloII luiqcJi 	ol 11w 1 wI 111.11 	do,u not iii kc. 11n1 

1 	, 	Llicli 	tiin jl..i 	Ii ilnIi 	in 	All 	mdi 	ii iiinki 	tJi1ih$ç. 101 	um( of 
• 	Libitity or otheivi.qc. In mich cseg what idioitkl $DA 	 . 	 4 

tile 1101111 For $)aylnellt of SI)i\ i.e. on fiI$illiiig the 
iitcu 	of All India RLLuIIlIncffl I tAt & $ 0 

piomolion of. All India Coiiitioii Seiiioii$y basii 	 . 
. 	ltaviii 	been satisfied are all 	Ilic CIIll)IO)'eCS 

Lhit)k for (lie,tan1 oiSI)A  
\Vlic.Uit.,i (lie paviwM in1idi., to SOJUC. Cll1I)IO't.(.'i  The j)1ylncIit nla(Ic 
Ii ii!iiij_, Iioiii 100 RCLI0I1 ancl J)OSlLd in I'J.. RLgI(JI1 	1(1 	.IIil ) l0yC 	11d1IlliL 

4 	bo reeovercd atle, 20.9. $994. i.e. the dae of I 1011% l'JIL Region & 
I  tkunion of the I Ioti'bI .,tiI)tuitc ( OW I tntI/ni I uitttd in NP, Rwn 

WI1C(hCi (lie l)%)'IUel 1 t of Si )A Itould bO tillowcd be uevcrcd (loin the 
to all cinpioyccs iiicliding litouc hailing from date 0. ItS P%YmCIlI. 
N.I.Regioii Nvidl elket lonu the (1ale of ,  their It ii;ay lno he ftdded 

• • 	 I$l ) l) OjIiIlliCl%l if they have All I,i(Iia 	IfallRlcl 	that 	the 	p1yII%I 
LI:;hIlit' and 1110  PIUiIltJIC(t Oil the hItnili 	if All 	ii,:itk: 	to 	the 	 . 	( 

• 	lil(11l Collulloll Senonily 	 iielIhc 	CIliJ)10/eC 

• 	 . 	 IC(, (III and I)1e(l in 	: 

- 	. 

3. 	.. This issues with the concurrence of il te III)lIIlee J)inin, Cabinet 
Sccictariat vidc U. No. U49 dalckl 11. 10. 1 999 and M inLstry of Iiiiance 
(E:pciitIitureyi; I.D. I-Jo, I 201/El 1(11) (hated 30:3,2000. 

II 	
Sd/ 

llltji,jl,Ie 

'h&t R.S.Jic(lt, i)iiectoi- ARC 
Shri R.P. I(urcch, I)itcctor, SSIJ 
JJiig.(Itcttl)(. S. lilaii, i(, 511" 
Sliji S.R.Iviclir;i, JD(P&C), I)GS 
-Shri A.stiok Clialtirvcdi, JS(Peiii), 	\V, 
Sliti 13.SGiIl, J)iiccior of AccouiiI;. l.)ACS 
Stiti J.M.Mciioii, Diicctoi Iinaiice(S),Cab. Secu. 	 :.. Col. K.L. .Ja:;p,al, (l().\, (1 i\ 	 . ._ 	. 	. •• .•. •. I'• 

Lj-q rr 'flaS 

20 J/N ?Oo 

T'M :cjg 
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•. 	 •• 	
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Ministiy oil in uic  
Dcpartmcntof Eq)CndiWrC 	 L._ . 

E-1 1 (13) BFm1CII. 	 . 	 . 

Sub: 	1)101)058I seeking clan flc.ation us to whether 	. 	
. 

• the cmpIOyccS postcd/traiislcrrcd in N.E. Region, at their own 
request from 	outside the N.E. lion arc cligibic to gct SDA. 

Rcfercncc U.O.NO.Ahi1n./1 (27)/SIiillotigf0607/2 	2of Office of 	 . . 

Pr Cliic[ Conttollcr of Accounts (Ccnti i1 Excise & Customs) on pre p igc 

1 here is io Lcs(I iction Ioi 	mt 01 Spci I Duly i\llowancc to CcnU4il 
. Govt. Employees if tliy arc posted on thcir own request and are entitled to 

SDA as per.crilcnifl for payine t of SI)AcA.s mentioned in para S of Finance 
Ministry's O.M.No.l 1(5)/97-E.11(l 	dated 29'5.2005(COI)Y enclosed). 	Office 

of Pr. Chief Controller of Accounts 	is udvisc(l to decide the cases of payment 	. 	... 
. 

of Sl)A accordingly. 

• 	. 	L. 
. . (Rirciu Anand) 	. 

Ut •. 	. 	. 	. 	Under Secretary to Govt. of India: 

Shni i\i'vind Kuniur; ControlIei of Accounts, O/o Pr. Chief Controller of 	 . . 

Acéounts, Central Excise & Customs, A,G.C.Ri)uildil, New l)cihi. 	
: 

- --------------------L 
	

- 	 - 	p 	 - 	- 

Mb Viu,(Expdr.) U.O.Nu.1 I (lE.11(l3)IO7, (It. z/2b07 	 . 	• • 	
:. 

-- - ----- - - 
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2026/5/4diui  
PkJt)i I 	' Liolib Dlvi lüii 	 I 	 ' 

U I 	I i i I oi iii J t ion & 13.roildcn L Ii I(J  

) 1 	1 d I I)U() New 
 

-- ___i• 	

L--  I) i 
•, 	

\ . :,' 	 t 	 . 	 .. : 

I 	 ) 	 I ' 	' 	• 	

' 	
: 

.,. 	 JJ1LI 	. 	. 	•; 	• 0 	
. 	 . 

: 	 . 	
¶ 	 ... 	...., 	. 	. 	 ' 	.... 	I,.  

I ?P f() 11 UVI h iq ( ) I I 	i I ', o I 	1 	Pub L Cd L Ot) 	1i v I Ion 

I( ou 	I\C' ')II ) 	( ( ] I( I 	h' (I( 	0 I ll. 1 d()U-2U'() mid ' Lwo Ci ul IC 

I J . 	;;.iJ 	ui 	 d ii 	lie.i:hy IJofltCteCi'tO the 
aP° ts in U ic s ci lu 5 1116 it j julled 	.i.i 	Li ic in puni ly o 	ud-Iioc.' 
basis w,e f. the daLe31 tiiuy jo:Hl for duty in thoirn 	.p95t5a nd . 

cre potedto the 1JiLi iitt lovd aju ui' 	Uiciii. 	, 

	

• 	) L 	: 

• This ad-hoc prQiflOtiOn .will not bestoW any rigIiL'On the .. 
proinotue incuiiiben'Ls to. o un any soiiiority in U)9.. gr 	or,if or 

egu1ar 3ppolr1Lin(nL.  

P. L); 	U. Oil 	Ii0iiiotüd tO 	; ; o'3 tod.. 

P 	PL 	P11l 	I() 	I i 	j 	I) 	t 1It 	( 	' ..  

, 	ifi, Ila re iid Ld Kuiiia , 	f,jccOUntLlflL 	S 13, ,LucIuo. 	1 . 

Jkccourit5 Cletk, j 	Rs.l'10023LX3 
/s Ut;fld • 	. 	: 	 .5 	. 	;" 

2 	;h, 	 .(;.i 	.1 i, 	.ui.lowpur ., 	.i( 	ru Iit, 1 LOiu 

Yo:) 	((5diuO't! ) 	 ft. .I.UO-2U-IU 	(IIqr,),. 	. • 

(UWU I .i  •J 	I  ..• 	
NcDOilii 

3. 	Sh .1! .f .Mur;id ,C.G II 	. 	cCOUI1t3 Clerk 	.5 	Deli .4 
..... --: 

The above incurnbent, should j oin in their p1ace:oPO5tiflg , 

j111lately. 	iii 	SOLUC oiiu is not intorosted in •th.prinoti 0 Ij 

he should I 	iiiit his option withi,iii 0 fottnlyhit of tiei.issue:Lh 5  

order, In tie event of rofu381 of prointtiun or failingttO.'iPi 
in th& sLpIila(V the 1i1divdu3l will fOICJO his icjhL of 
proiiioti.oii 	for 01.1Q,  y(!, t, 1I.', 	 • 	:'" :,: 

(N .WM( L (3fNGULY) .. 

.. 	 . 	
• 	Dy,Dj1CiL(DlU'I.,) : 

Y Copy to:- 	
:., 	•.. • 

pp 	I.VP 	Lc, , Curzo,i floI(.I, New Do.l.hi. 

2. 	iJ los I:iiiporiUiii, New l)u .Ihi./I l tItIi/I.UCi(110w. 	. 	• -. :..: 	.. 

Ed itor Yj ;iii (Assoinostd, CuWJIiJ Li,. 
B.tv (H Qrs )/iiW/V jilancC (l1, 	 I 

5.. 	Cs 	r  ctioii(3 Copies), 	• 	• 	. 	. 	I  
6. 	Sh rI 	 utii r, I 	o in 	( lu i k, 5 rA 1 p d i) V 	 .1 ., 

7 • 	Slit i G. , 	• U 	Yo LOi' ç1siiiiose ), 
hri H 	.,Mui • ,C .. II t . (ii .Qrs ). 	. . 	

.. 	' 	• • 

i 	: 	i:, 	ub1ic 	ju; Div i:ion. 	
I . •• • 	• 	•:. 

10, 	Saie :;ui)lI; (.io). 	 • . . 

oft 

• 	. 	. 	., 
• 	. 	• 
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N O .12O2G/5/4*I 
PUb1iCt0h1 DiviSiO1 

Ministry of Itorn aLlan and BroOUCa1h 
ataH0U50, Now D1bi 

Dated.3008. 1 9 3  

Shri M.C. DaS, Clarke GradO_II(A580)P who was 
prorOted on 4.7J 	

the poSt of Junilor StorekOP0r Xid ppF1 

at Current Store, £ wrter0 , New Delhi is herebôr reverte 
Lntivo nostof Clerks Gr e-II( 	

So) and-pol  
f' nftrnOOfl 

U L1L tj 	L&  

at the office of 	
uW.flLi 

of 30.8.1988 at his ozn requeSt. nia pay as C1c'k Graue 
1. u 

refixed 	ft511250/-p.Ifl. w.e.L31e8.1908. TJ (1to Q1 hi'S D' 

iLu3xement 	01orkw Grade-Il ta the aiaJ..e Of It950-151Y:' .".. 
1.7.1939.. 

Sto e revrpion to t he  pt of Q1 	GradII at 

(Ae&uneSe) 	iwahtLThJ1S been allowed m hiI9 own tLeq.11OSt IIP .W"'. ' 

noit he entitJ..ed far any T.A./D.AfQr JoIning UO 1uty a 

Guwathti. 

(1I14AL GAJJ1Y) 	I  
DYDIRE0T0R(A4L) 

P&AQ, DA 	e., Now Del1u 	
l 

Sh.ri M.O.DaP, JuflioX Storekee1e,, Current. toi4 H.qrs, 
New Dc1hL. 	 . 0 

Ohot1Qn(3 
Porsoia1 filo/SorviCo BOok. of the affialR.)1. oonaernO. . 

Etor, Yojana(AOSO30),wa* 
B,'M., He4 çua15, Now Delhi'Witi the requeSt thai. Sb', 
Jvl.O.DaS, Junior Storekeeper may bo relie'vd o.f his cli 

jngiediae1y with hroction tQi oiLn the iat a OLr G2 
II a YojaraçAOS3flO), Guwab4tti,o .. .. '. ..i 	 . 

	

7, 	Sie coiQs(5). 	. 	. 	•' 	
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Publications I)ivisioii 
Govt. Of India 

Mill istry of Iii formation & Broadcasting 
Sooc liii a 13 liawa n, CC 0 Coin plcx, New Dcliii 

0 

No. C-i 801 1/2009-Admu.i 	 Dated: 49.12.2009 

ORDER 	 V  

Subject: - 	Grant of Special l)u(y Allowance to Sli. M.C. Das, Accounts Clerk 
(Retired) dii ring Ii is 10s1 ing in the Nort li-Eastern Region. 

Iii I)LIFSLIIiCC of clan lications iSSIIC(I by Cabinet SccU. vide their U.O. No. 
20/12/99-EA1 dated 02.05.2000 and various instructions issued by Goveriiment of India 
on the subject, sanction of' the ADG (I/C) Publications Division is here by conyeyed 
under the instru[iöiis contained in the Ministry of Finance O.M. No. 1 (5)/97-E-l1(B) dt 
29.05.2002 for the grant of' Special I)uty Allowance @ 12.5%ofbaic pay to Sh. M.C. 
Das, Accounts Clerk (Retired) during his posting at Yojana(Assamese), Guwahati, w.e.f. 
20-9-1 994 to 3 1-8-2008, amounting to Rs. 1, I I , I 25/-(Rupees one lakh eleven thousand 
one hundred twenty live only). 

The above lixation of Special Duty Allowance is subject to post audit and in the 
light of audit observations, the over payment made, if any shall be recovered from Sh. M. 
C. Das in lump sum 
without any notice. 

i'hc Expenditure iIivoIve(l will he met from 1he sanctioned l3udgct Giant of the 
Publications l)ivision and debited 10 Demand No. 59 Major I lead 2220-Information and 
Publicity, 60. 110- Publications Division, 0 I .00.0 I - Salaries (Non-Plan) for the year 
2009-10. 	

V 

(Rukmini Das Gu,i.)/ 
Deputy Director (Adin.). 

Tele # 2436 8009 

Copy to:- 
I. P&AO, Tropical Building, Cominauglit Place, New Delhi. 

S.O. , Cash Section 
Sh. M. C. Das, Retired Accounts Clerk Garigaon (Jambori) P.O. Pandu Guwahati 
781012(Assamii) 

offioBf 
,•j 	/

S08000 
40flS 

- ol 

C. 

I 2JA2P1 
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N.G-'42O16/ 

C..B.No. 

PUBLkA1IUN UiViii-flo.. 

Ministry of Information & Broadcasting 	 kXf4I 
G,.poclina Bliawati C.G.O. Complax, 

Lbdhi Road, New Delhj-II0003 	 .. 

- 	 - 	Date 	.../.....1/... :......... 

Dear Sir, - 	•i 1 	2 (, 
I am sendin herewith a Government Dr ft No!-' 

Dated 	/ 	'-( for Rs 

allowance for the month of .............................. ........... ....... ....... ... ). 

( 	 I 	. 1 	I 	••-1 -- 

on account of pay & 

Please mke the paynent and send the stamped receipt immediately after disbursment. Th official concerned 

wold write his name and designation in capital letters below his signature and his signature would be attested. 

Parcui 	 . 	
. 	 Arnáuni 

17 
10 k 

U 11'2-  

) 	 . 	- 	 c_. 
1. 	

. 	TotaiRs. 

- 	
- 	 Ypurs Jaith;fu1ty.  

I 	 ( 
. 	 - 	 - 

• 	- 	 - 	 - 	. 	 - 

Section Officr 

	

Encl Draft and Statement 
	(Cash) 

ym al na 
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• 1 	 FORM NO. 4 
1 	 (Se Rule 42)

10 
• 	. .. . . 	. 	CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: 
ORDERSHEET 

ORIGINAL APPLICATION No: -------' / 2009 

Transfer Application No 	:---------/2009 in O.A. No.---------------- 

Misc. Petition No 	: --------/2009 in O.A. No. ------- ----- - --- 

*lfjition No 	: ---------/2009 in O.A. N9$TM ------ 

5.. 

CoA

5. Review Application No 	: ---------/2009 in O.A. No.---------------- 

6. Execution Petition No 	: ---------/2009 in O.A. No. ----- - ---------- 

Applicant (S) 	: --- 

Respon4t (S): 

Advocate for the --P---A 	 ........... 

•fApplicant (S)} 	/. , 
• 	

(II 	. 	 -- -.rT--------------------- 

Advocate for the ------------------------------------------------ ------------------- 
I  {Respondcnt (S)} 	 C 

Order of the Tr: 

2.22)10 	Applicants claim payment of Special 
Duly Allowance. 

	

By filing rePI 	1crtdènts have stated 
that vide order dated 18 December 2009 

Annexure-Xll) sanction of the ADGQ/CJ 

Pubkafions Division has been conveyed to 

release a sum of Rs. 1,1 h125/- on account of 
Special Duly Allowo1g 10amed counsel for 

	

the Apphcant conté 	till date necessary 

	

payments ha4pó 	Hieleased. This has 
I 	 iae.i êt, 	 I 	_. 

	

1 	 • 	 ..'y 	
•..Jrr4PdJIiJiu 	

UUtJeI 

 stating that payme4 1tNill be made to 
Appcant verS' shortly. 

Since necessary reefs as prayed for has 
been granted by the conpetent authority by 

sanctioning the amount and the bill has been 
sent to the PAO for payment. 

In the circumstances. O.A. is disposed of 

directing the conceiod1y to release 
the payment within fóMh), ght from to-day. In 

case said amount is not paid to the Appbcant 
within the time stipulated interest Will have to 
be given on the amount particularly when the 

amount has beeç :oned by the 

T7 ;:l!6cringly.  

F
. 

Notes of the Registry 



FORM NO. 4 
(See Rule 42) 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: 

ej 	 ORDERSHEET 
00 

• 	17 ORIGINALPLICATION No: ---------- ----- / 2009  

Transfer Application No 	: --------/2009 in O.A. No ----------------- 

Misc. Petition No 	: --------/2009 in O.A. No. -- 

• 	 .li 	I 	I 
Fontetht'ti0n No 

	: ---------/2009 in O.A. No'.-- ------------ 

5: Review Application No 	: ---------/2009  in O.A. No. ---------------- It 
6. lExecution Petition No 	: ---------/2009  in O.A. No. ------ -----  

--- ------ 
Applicant (5) 

 

ResOfldCflt (S) : 

Advbcate for th : 
{Aplicant (S)}iI 	j r . /\/  

Adocate for the : 
{RespondCflt (S) 

I II!IiIiI. 

Order 01 tflC 

2.2.2010 	Applicants claim paymentf. 

Duly Allowance. 	 II!iI: 1l 
By filing reply respoipentje tdied 

that vide order dated if December 2009 

' Annxure-Xll) sarJl of theG(i/C) 

Publications Division has been cdrtd to 

release a sum of Rs. 1.11,125/- on acoint of 

Special Duty Allowance. Learned counsel for 

the Applicant contends that tib date necessafy 

payments has not been released. This has 

been cont$d by the Respondents counsel 

stating that payment will be made to 

Applicant very shortly. 

Since necessary reliefs as 	

Ity

T)t!as 

been granted by the competent &t 	by 

Notes of the Registry 

F tu1F1 

\ 
sanctioning the amount and the bili has been 

% sent to the PAO for payment. 

In the circumstances, O.A. is disposed of 

- 	 $ / directing the concerned authority 

the payment within forlhnight trrJ(tY. 

to release 

In 

-1 	' 	.' it 	riid timount is not oaid to. A 	icant 

within the time slipuIate 	tersf'ilI 	to 

L 	 . 	be given.onthebe

h

.. ...cularty when the 

4 	 amount has 	sanctioned' 	' the 

TRUE COPY o • 	
competentauthority, VcA A I 	disposed of according4J.L 

. 	\V\ 	... .........--\- 

Sd! vLK.Gapta • . 	.-i 	Section Off cer (JudI) • 	Member(J) .••• 
Øtrai AdmirliStrativO Tribjnl 

c1I6I 
Sd/-M.K.Chatwvccfj, 

Member 
• 	I 

(A)  
• 	" 	Guwahati BenchQ 	. ... 

U 

II 

1i III1Ii1!.I 

I. 


